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Mr. A K. Chaudhuri

%%

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH. |

O.A. No. 4/2008
DATE OF DECISION: (9.01.20086.

Sri Bipul Ranjan Das APPLICANT(S)
. Mr. M. Chanda, Mr. R. Das ADVOCATE FOR THE
: APPLICANT(S)
- VERSUS -
U.01 & Ors. RESPONDENT(S)

ADVOCATE FOR THE
RESPONDENT(S)

THE HON'BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN.

THE HON'BLE

1.

Gt

4.

| Judgment delivered by Hon'ble Vice-Chairman.

. Whether their Lordships wish to see the fair copy of the
~ judgment? :

Whether the judgment is to be circulated to the other Benches?

hether R&partérs of local papers may he allowed to see the
judgment?

. To be referred to the Reporter or nof?

. D
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original ‘App]icat:ion No. 4 of 2006.
Date of Order : This the ah January 20006.

The Hon'ble Mr. Justice G. Sivarajan, Vice-Chairman.

Sri Bipul Ranjan Das {Dismissed Postal

Assistant in the Assam Rifles Sub Office

At Shillong - 793 011}, a resident of.

Quarter No. Type — II} 3, Nongmynsong Postal Quarter

Complex, P.O. - Shillong —~ 793 011.

District ~ East Khasi Hills, Meghalaya. :
- | . . . Applicant.

By Advocates Mr. M. Chanda, Mr. R. Das.
- Versus -

1. ‘The Union of India, being represented by the
Secretary to the Government of India,
Ministry of Communications and Information Technology,
108-E, G.A. Section, Dak Bhawan, Sansad Marg,
New Delhi - 110 001. '

2. 'The Under Secretary to the Government of India,
President’s Secretariat, Public ~ ‘1’ Section,
Rastrapati Bhawan, New Delhi - 110 004,

3. ‘The Chief Post Master General
North Eastern Circle,
P.O. - Shillong - 793 001.
District - East Khasi Hills, Meghalaya.

4, 'The Post Master General,
North Eastern Circle,
P.O. - Shillong - 793 001.
District : East Khasi Hills, Meghalaya.

5. ‘The Director {Headquarter},
Office of the Chief Postmaster General
North Eastern Circle
P.O. - Shillong ~ 793 001.
District : East Khasi Hills, Meghalaya.
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The Semor Supermtendent of Post Offices
Meghalaya Division,

P.O. - Shillong - 793001,

District : East Khasi Hills, Meghalaya.

7. The Sub Post Master
Cherrabazar Sub Office
Upper Cherra {Near Ramakrishna Mission)
‘District : East Khasi Hills, Meghalaya.

8.  The Post Master
"~ Cherrapunjee Post Office

Lower Cherra (Near Cherrapunjee Police Station)
Cherrapunjee, District : East Khesi Hills, Meghalaya.
' - o .. . Respondents

By Mr. A.K. Chaudhuri, Addl. C.G.S.C.

ORDER {CRAL}

SIVARAJAN. J. (V.C.}

The applicant, a Postal Assuistant in the Assam Riﬂes

Sug Office at Shillong, was dismissed ﬁ'om service in a diséiplinary
proceeding initiated agaiﬁst ‘him by oﬂgier dated 17.11.2004 |
(Annexure — J). An appeal filed against tﬁe ‘said order was also
| dismissed by order dated -95.07.2005 (Azmexure ~ L), The applicant
then filed a Review Petition dated 28.09.5005 {An:‘nexure ~ Q) before
the President of India. The appﬁcéﬁt reoeivéd a communication
dated 14.10.2005 {Annexure - R} stating that th;a said application
was forwarded to- the  Secretary to the Government of India,
Ministry of Commumnication and Information Technology (ist
Respondent herein. The grievaﬁce of the applicant is that though
the applicant’s Review Petition was forwarded to the lst

Respondent on 14.10.2005 for appropriate action nothing is heard

7



from the said respondent and that the éppﬁcant is stll out of

employment.

2.  Mr. R. Das, learned counsel for the- applicant wanted to
argue the matter on merits about the innocence of the applicant.
Mr. A.K. Chaudhuri, Iéarned Addl. C.G.8.C., for the respondents
then submuts that sinée the Review Application is stated to be
pending before the 1st Respondent it is for the said authority to
consider the matter and pass appropriate order in the matter at

-

present.

-

3. I find merit in the said submission made by the standing
counsel. In the ciréumstances, I am of the view that this
application can be disposed of at the admission stage itself with
direction. Accordingly, theré will be a direction to the 1st
Respondent to consider the Review Application [Annexure -~
forwarded to him from the Office of the f‘res{cient of India evidenced
by annexure - R and to dispose of the same in accordance with iaw
bj;’ a speaking order within a period of three months from the date

of receipt of this order,

4, Mr. R. Das, counsel for the appﬁmnt then submits that a
directions may be issued in regard to the continued occupation of
the quarter. I do not think any such ciirect_ic;p can be issued in this
proceedings. The applicant is free tc-- approach the appropriate

fﬁmx‘n for the saud rehief.



The O.A. is disposed of as above at the admission stage

itself. The applicant will produce a copy of this order to the lst

{ G. SIVARAJAN )
VICE CHAIRMAN

Respondent for compliance.

[mb]
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Qriginal Application No.______ Zf /2506

a) Name of the Applicant:- B R-Bevs = e :

b) Respondalts.—Uhlon of India & Qrs

c¥ No, of Appllcant(S) | .
Is the appllcatmon is the proner form.- Yés /

Whether name & descrlptmn and address of the all the papers boen
furnished in cause title s+ Yes / Ne/, - R .
Has the appllcatlon been duly si, od and verified z- _Yes / No S

Have the coples duly 51gned - Yes / 0. )
Hav:a sufficient number of copies of the appllcatlon been fllcd 'Y‘ifM’

' Whether all the annexure bﬁrbiéa spa Azpleaded :- Yes/
'Whether 8aglish tnansdation of ducoments in the Languagc e YW

Hi4s the- appllca’clon is in t:.me e Yes/

»»,Bas the Vokatlatnama/Memo of appearance /.‘\,uthorlsa‘tlon is ﬁ‘Led:Yesﬂk{ _

Is the appllcatlon by IPQ/BD/for ‘Rs. 50/..-% é 3/:}8/%? _'
Has the. arpllcatlon is martanablo Yesﬁnﬁ
‘Has thsz Impugned ordér orlglnal duly attested bt-en flled :-. Yes/ Ne/

Has the leglble COpleS of the annexurﬁa duly at‘tested fllod.YW

Has the Index of the-ducoments been filed all “avallablc. .-Yes,’/Nw
Has the. reqqlred number of envoloped bearlng fu]_l address ‘of "the

rcspondants baen fileds- Yﬁsﬁ}l -

Has the declatation as Teouirdd by item 17 of the form.Ye.s }uo”

#hether. the rel'raf sough for arises “out of the Slngle: Yes/ oy |
Mhether interim relief is prayeda £Or tw _\!es/ o, - - B
Is case of @ondonation of deloy is filed is7it. Suppo:b'ted ».-Y‘.s/bk{"'
“fhether this Case can be heard’ hy WWMvision Banghs

#Any othar pointd .-

Result of the Scrutiny with inxt:,al om Scrutlny Glerk.

>M 4 Mo N L w / }
CER(J) o DEFUTY, REGISTRAR -
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CENTRAL ADMINISTRATIVE TRIBUNAL
’ GUWAHATI BENCH d?

: G. A.R 6
1 [See Rule 22 {1)]
RECEIPT

No... 1727 | Date:.—Sﬁ.‘.(..Z0.0:G....

Received from B\\N\Lk\msm ........................................... with

Letter No...28x.... ANSS oo dated.........cocoveennnins 20...cccenne.

the sum of Rupees...{i’\ﬁw&m% ............................................................... :

In cash/by IPO ¢ on o

by bank draft. " account of... &K Um'!‘chffam X v&; .......................

........................................ in payment of .c.oiiiriiiiiii
Signature

Rs.....50 ... | Cashiej
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DJistrict. Egst Khas H

IN. THE CENTRAL ADMINISTRATIVE TRIBUNAL :
GUWAHATI BENCH AT GUWAHATI - 781005,

O.A.NOQ L{/ Of 20060
(W'l mC No. f2006)

' Shri Bipul Ranjan Das | Applicent

-~ Versus -,

The Union nf India -nd others con Regpsndents

SYNOFS IS

This Original applicatinn under sectinn 19 nf
the Administrative Tribunale Act; 1985 has been filed
-against the applicant's dismissal nrder dategd 17.11.04
as well as the Appeiiskiny Appellate order dated
25.7.05 passed by the appropriate Authorities on the
basis of allegations of misappropriaténn of Gevt. money
without any.évidencefand without following due process
of law, £or which 2(twn) simultanenus proceedings were _
on against the applicant viz; FIR dated 25.3.04 alleg;
ing involvement of Rs.1,2cu684/—-and Departmental
Proceeding Charge Sheet dated 30.8.04 involving an amoubt -
of Re. 77, 763/4 by suspending the applicant from hie
service as Postal Asstt., vide Order No, F4-5/03-04/Cherra-
bazar, dtd. 22.3.2004 reépectively on same cherge arising
out nf the =ame alleggd incident and same perind) The
FIR was registered as Snhra P.S.Case Nn. 7(03)04 under

gectinn 409 I.P.C. &nd the applicant was arrested on

. 25.3.2004 and he was in custody for few days and then

he wage released nn bail on 29.3.2004 by the appropriate
SixtminzdixSiomrk learned trial court where the proceeding
is 8till pending disposal. ,

The case »f the %pplicant is that by

éxexcising ... e
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exercising threat and undue influence th espHondent
: !H?rlﬂ-94§ﬁﬁma

“Autharities obtained confessigg$of the petitinner with

promise to notto harm his service etc., but without
fn1lowing due process nf law énd without nia.even filing
of hig written statement etc. simply nn the basis of
aforesaid alleged confessinn he was dismissed from his
secvice as confirmed Postal Assistant ( who has rendered
unblemish more than 33 yvears of service in the Pogtal
Department in the lower echelon nf service as Mail Bemn
in the beginning in 1967 to Postal Asgistant s9hio is aue
to ietire on 2008 A.D.) on 17.11.04 communicated and
received on 18.11.04,. . | |

On his preferriﬁg appeal for violation of -
principlee of Natural Justice, not following due procéss

of law, arbitrariness including threat and undue pressgure

by the active participation of'Diéciplinary Authorityg's

emissary etc. and in complete violation of Smipagkigke
élause (3) of Article 20 of the Coﬁstitu’cion nf India
i.ce " No person accused of, any rEfence shéll be compell-
ed to be awitness against himgelfix "tﬁe impugned nrders

dtd. 17.11.04 and 25.7.05 were passed nn no evidenee.

The appellate Authority too without considering asto

- whether the punishment was commensurate with the quantum

- of offence alleged, more so when Xk there are contradi-

ctory statement of involvement of different amdunts for
the same period of offence alleged in bobh the proceedings .
Against the said Appellate Authority's order
dated 25.7.05 the applicant had preferred a revievw
petition under Bule 29-A of the C.C.5.(C.C.A.)Rules, 1965
before ke His Excellancy the President of India, on

28.940% 4o
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23.9 05 by poste. nhtxhxlﬁaxﬁxiimuedxhgxaxxemkndexxdnkﬁd

xtxxstixxnxpextinnixx The said review petitions !§§§ was
acknowledged Bply on‘14 10.05 and the applicant was

~

N

'informed by. the Under Secretary(ReSpondent no.2)
thatthe review petitionIhae been forwarded to the :
Secretary to the Govt ! of India, Ministry of Communica-_
tions and Information Technology for appropriate action
. which is etill pending dicposal. |
,While the petitioner was contemp1at1ng to
file the review petition he received two orders dtd.

‘, 21.9J05 and 22,9,.05 regarding vacating of his nfficial )
quarter and damaged rate of rental charged etc. far which
he has also prayed for stay of those orders till dieposal

. of the review petition. Again bhe petitioner received

3korders Adated 6.10.05 é@qnég = iﬁt@iﬂgiagi;«‘ 28.10.05).
ixzxxnxt being eviction noticee for vacating the quarter
for which he was. compelled to file an application before _

i the learned Addl Deputy Commieeioner, Egst Khasi HillefDiet :
Shillong for a thy and the learned Court granting a .
stay on 31.10..05 but 1ateron/§§p;§s§§g the game without
_consideration holding that the 1earned Court hastxmekk is
not competent to decide on the eviction procedure under
uthe Public Premi es(eviction of unauthorised occupant) |
Act,. 1971 becuaee according to sect101 ska 9 of the
Act, the District Judge is the Appealing Authority.

A1l those eviction/aamage rental etc. orders

@&;dated 21.9 05, 22.9 05, 6.10.05, il and 28.10.05
were under challenge before the leerned Court of the-
Additionil Dietrict Magietrete/Deputy Commiqeioner,Eaet

“‘Khaesi s
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Khasi Hills District, Shillnang, Meghalaya in Misc,

(ZbAﬁoLJWQamftﬂijam

Cage No.. 3OCf130f 2005.
By virtue »f the order dtd. 21.12.05 passe& by
the lcarned Addl.Deputy Commisesioner, East Khasi Hills
District, Shilloné, Meghalaya the evictinn order/damaged
’?k,rental orders dated 21.9.05, 22.9.05, 6.,10.05, <% .
and/or 28.10.05 would become forceful »njQ.1.06 i.e.
after the expiry »nf 30 days from*21.12;05 and in thege
circumstances it has become necessary to grant a stay
to the aforesaid evictinn orders/damage rental orders
by this Hon'ble Tribunal, in the interest nf justice,
failing which great loss and injury would be euused to
the applicant &lthnugh the review petition is penddng :
disposal |
The applicant most respectfully submits that
in law pi:oceeds ofii the same patter pending before all
forums are one andxsigm single proceeding and as such
during the pendency of the =aid proceéding it is bad in
law and nnt fair to e¥ict the applicant and/»r charge
emiesag
damage rental for his onfficial quarter as the/xnmn hes
not attained finality till dispnsal of this Original
Application before this Hon'ble Tribunal,! As such it
would be just and proper tn admit the same and‘keeping
it pending till final decision in the review petition
by the appropriste Authority on consideration »f the

financial hardship of the applicant, in the interest nf

AT e

(RRNJIT DAS)
. ADVCCATE
Dates— 04-0[-06 . FOR THE : APPLICANT

justice.
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APELICATION OF THE ADMINISTRATIVE TRIBUNAL ACT, 1985
"IN THE CENTRAL ADM::NISTRATIVE TRIBUNAL : GUWAHATI

" BENCH AT GUWAHATI - 7810054

e Title of the case :- Original Appln.no. Z‘f ~f 2006,

‘s , CN\Y\T\MQ-NO G-3006). .. )
' Sri Bipul Ranjan Das ... Applicant
- Versus - | |

The Union of India and others ... Reépondents

INDEX
S1.
Nn. Degcript ion of documentg relied upon Pages
1. Rpplication , ' ‘ - 1¢%o
2. Verification & Affidavit -

* 3. Review Petitinn before the President

| nf India -(w1thout Annexureg) as Annexure-

4, Annexure - A, B, ¢ |

5. Annexure - D E, o

6. Annexure - (G, Hy ’%/
A7, Annexure - J,%; L,

8. Annexure - ™M N, 0,

'9. Annexure - £, 8., R ) | | :

10.. Vgkalstnams - | | -

11, Notice -
: : urga%%%pplicant .

For use in 'I‘ribunal Office :

Date »f fili.ng nr Date of'
receipt by post,.:

Registrét ion No. =

Signature for Registrar

#

o0 o

P.T.0. ...
N\
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District : East Khasilﬁills, Meghalaya.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH

. AT GUWAHATI - 781005.

~ Sri Bipul Ranjan Das(Dismissed Postal

Agsistant in the Assaﬁ Rifles Sub 0ffice

'Quarter No, Type - 11/3,

‘3t (el Shillong - 793011), a regident oﬁ -

Nongmynsnng Pogtal Quarter Complex,

'P.0.Shillong - 793011,

District s East Khasi Hills, Meghalaya.

- Versus -

o oo APPLICANT

1. The Union nf India, being represented by

the Secretary to the Government of India,

Ministry of. Communications and Information'

Technnlngy, 10§-E, GoA.Section;yDak BhaWanm

Sansad Marg,. New Delhi ~ 110001.

2, The Under Secretary to.the Grvt, of India,

fresident's Secretarjiat, Public-'1* S"<=.>c1::l.on,

Rastrapati Bhawan, New Delhi - 110004.

3. The Chief Post Master General,.

 North Eastern Circle,

P.0.Shillsng - 793001,

District s East Khasi Hills,

4. The Pnst Master General,.
North Eastern Circle,
P.0.Shillong - 793001,

District : East Khasi Hills

Meghalaye.

+» Meghalaya.

Sevs
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, , _ o
o -2 = . '
. 5. The'Director (Headquarter), |

Office of the Chief Postmaster General,

North Eastern Circle, -
P.0.Shillnng - 793001,

District: East Khasi Hills, Meghalaya.

6. The Seninr Superintendent of Post Offices,
Meghalaya Divieion, '
P.0.Shillsng - 793001,

. Digtrict:s East Khasl Hills, Meghalaya.

7. The Sudb Pbéf‘Master, |
Cherrabazar Sub Bffice,.
Upper Cherra(Nesr Ramakrishna Missisn)
Digtrict: East Khasi Hills, ' |
ﬁeghaléya.

8. The Post Mastér;
Cherrapunjce Post Office,
Lower Cherga(near Cherrapugjee Police
Station), Cherrapupjee,
Diétrict: Eqkt Kha<i Hills, Meghala?a
| o+ RESPONDENTS

]

' DETAILS OF. APPLICATION =
1. Particulars 6f the oidef against which the &pplication
is made :z-
- {A), Impugned Appellété order communicated under Memo
No. skaéf/109s21/2004, dated 25,7.2005 icssued by,
Shri Abhinavwalia, Director of'Pbstal Services
(Headquarter) in the nffice of the Chief Post Master

Beneral,. N-Eocircle; Shillong - 793001,Meghalaya
(which was received by the applicant on 27,.7.2005)

rejecting the appeal dated 02.12.2004 preferred by

the applicant herein.

(B)oa..
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(B.). Impugned dismissal order commnicated under
Memo No.. F4-5/03-04/Cherra Bazar dtd. 17.11.2004 icsued
by Sri JALalrineailoéa, Senior Superintendent of Post
Offices, Beghalaya Division, Shillong-793001 dismissing
the appliéant from ﬁis service &= Postal Agesistant in
the Assam Rifles Sﬁb Office with effect from 18.,11.04,
i.e. the date of receipt nf the said impugned dismissal
order by the applicant..

These are thé 2(tw>) impugned nrders st (A) and
(B) above‘which are being chéllenged in this applicatinn
as'arbitrary and illegal based nn no evidence in the eye

of law.

2, JURISDICTION. OF THE TRIBUNAL :-

' The applicant declares that the subject
matter of the oraers dated 27,7.2005 and 17.11.2004
respectively against which kx the applicant wants
redressal of his grievances is within the jurisdictinn

of this Hon'ble Tribunal.

3. LIMITATION. z=-

o 'Tﬁe aépiicant further declares that this
applicatinn is made within the limitation perind prescri-
bed in sectinn 21 of the Adminisfrative Tribunal Act,

1985,

4, FACTS OF THE CASE za.

(A), That-the spplicant in thies applicatisn comes
from a very poor family. Just after the death of hie
father he has been compelied tn take the job at a wvery
tender age. The applicant was initially apprinted in the
Post and Telegraph Department of the Govt, »f India
through the Shilloné Employment Exchenge aes a Mail Peon
on 4.4.67 and he jnined immediately on 1,'5.67. He was

declared ...

Cliﬁpaml &hEEUASDL§>
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declared quasi-permanent and then permanent ac Postman i%i‘

ot promstion in Class IV gervice »f the Department.

Copies »f his apprintment order
dtd. 4.4.67, posting nrder dtd. 20.4.67,
quasi permanent order dtd. 8.11,'70 and
| substantive apﬁpintment nrder dtd.
10.10.1974 are gmk enclosed herewith
and marked as Annexure- A, A1), AQ2)&

- A(3) respectively. .

(B): That the applicant was thereafter promted to
fﬁe post‘of postman and was made cquasi permanent vide
Memo Nn. BI-G/Exam/R;Man/74, dtd. 9.10.74 and lemn No.
B1/Quasi Permanent dtd. 9.8.80.
Copies nf these 1étters nf promotion
'to the post nf Postman dtd. 9.10.74 add
6rder nf quasi permanent dtd. 9.8.80
are enclneed herewith and marked as

Annexure - B and Bﬁll regpectively.

(<) That during the cnurse of his service the
applicant underwent various trainings and served in

various places of the then greater Assam and presently

~the state ofMji&h?yThe following are the particulars
i

nf those traihing/tests etc. undertaken by the &pplicant:-
S1. |
No. LetterNn. & date , Name of treining

1, No.E~104/81-82/18, dtd. 9.12.81 - English Mnrse
Telegraphy.

2. Nn,B-2-37/G/Ch.IV, dtd. 1.12.81 - Telegraph traindng.
3. No.E-104/82-83/76, dtd. 17.6.82 - Morse Telegraphy..
4."..'



4. Nn.S5-1/Trq/Sig/82-83, dtds 17.9.82 = Pngtal Signaller

Renvgger Dins

5. No.S-1/Genl/Staff/85, dtd. 7.8.85 - Té&leprinter Operator’

6. No.B-2279, dtd. 30.10.87 - Morse Teleprinter Opersatinn

7. Memn No.-B-1-37/G/Ch.V; dtd. 4.9.95 - Mechanical Tele~
’ . Printer Machine.
8.. 5.20/Signal/Trg/95, datd. 12.9.95 = Electrsnic Tele-
| Printer Training. |

All these would clearly show that the applicant
had been successful in all these training and has gether~
ed experience in these fields sincerely, with dewvntisn
and full dedication since inceptinn »f his service +111

date..

(D.) That in course of his service the applicant
ﬁﬁderwent varinus training as aforesaid and has served

in wvarious places of the then largeer Assam and the \
present state nf Meghzlaya vide communication addresﬁed
to the applicant and few nthers being N»., Bil-11/Exam dtd.
27.2.1981 {(with reference tn PkMoGo$hillong's letter

No. Staff/125/10/80/pt.II, dated 23.1.1981. Your sppli-
cant wae declared succeééful in the promntion examination
to‘the clerical cadres held on 2,11.1980. And vide Memn
No. B1-3/P, dtd. 7.12.84 your applicant and 23 nthers
wvere appointed in quas i-pemanent cépacity in the Grade
of Postal Assistant vide serial No., 24 with effect from
9.7..1984. Again videmiemo No. B,1-BMIT/Corr, dtd. 23.5.89,
ynur applicant on paséing the confirmation examinatinn
successfully was substantively appointed in the poast of
Postal Assietgnt by absorbinghkimo@ex him permanently in
the Department, vi&iNe- 4 ’/ 77?”"@9“7’[“’:?

mgﬁ\w .,ng - 4~ 12»99’

art ¥ ed P f’ﬁ"*’
T\/\N &K"I’ _\(Lc.ﬁ'QA l’\/) mS‘GG 7'000/7MA?/{“_§»£?4@%£Q /ﬁvvucy
ﬁ;ng R SV, %-4mWfEMm/fm Fr‘fﬁdﬁﬂ”ﬁn

Gl -
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Copies of those nrders nf promotiancg
resgsult dtd. 27.2.81, quasi-permanent nrder %
datd. 7.,12.84 and substantive appnintment
to the post nf Postal Agsistant order dtd.
b | T. 3. 0-P- A . 14-12.-58
“723.5.89_are enclosed herewith and marked as

Jde&) :
Annexure - C, C( 1%\and C(R) respectively.

(E) - ?gizfixcgag beAPoénted g?t in this cpnnection

*:fthaﬁfyhe poste of Postal Ass;stant and Syb Post Master
are equivalent and ;ntérchangeable pnats and hence'they
are often interchangeable as ﬁer geninrity. Accordingly
vide ordér No.Bi-Rotational/T£fr/ILI, dtd. 30.12.99,
issued by theSéniér Superintendeﬁf nf Post nffices,
Meghalaya Division, Shillong-793001,your applicant alnng-
with 20 others were transferred to various places when
vide serial no. 8 therein ynur applicant, while he
has been hnlding the post of Postal Assistant at Laitum-
khrah Sub Office was transferred and prsted as Sub Post
Master at Cherrapazar*sub Office at Upper Cherra, vice

2 Smti Mukta Deb,Aone of‘the name&_witneés@in the instant
Departmentai Proceeding against the applicant.
* _ A eopy of the aforesaid rotati-

onal transfer order dtd. 30.12.99 is

enclosed herewith and marked as Anmexure-D.

&7 was serving

;&;’(Fl That while the #44 »
as Sub Post Master at Chérrapuojee Post Office (on trans- ;
fer from Cherrabazar Sub Office) at Lower Cherrapunjee
suddeply on 18.,3.2004 some nfficers (with‘Mr.AbR.Bhowmik)
Asstt. Pogt Master General (Vigilence) alsngwith few

nthers came ...
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others came to your applicant asking &mxkk= him to admit Qég
the alleged offence on the assurance nf getting the N )
matter compromised: amicably and settle the same before
taking any penal action. ?he applicant knew nnthing about

the matter and became perplexed.

(6) That theeeafter vide order Nb.:F4ﬁ5/O3-O4/CherEH.
bazar dated 22.3.04 issued by Sr.Supdt. nf Postoffices
Meghalaya’Divisiah, Shillsng the applicant wae phaced
under suspénsion in contemplation of initiating a Depart-
mental Proceeding against him under the rules applicabge
and/or in force..

A copy of the aforesaid suspensgion
nrder dated 22.3.04 is enclosed herewith

and marked as Annexure - E,.

(H). That thereafter on 25.3.2004 an F.I.R. was
iodged in the Sohra Police Statinn against the applicant
alleging thatthe applicant had migappropriated Govt;b
money to the tune ofRSsi,20,684/#;(Rupees nne lakh twenty
thoausand six hundred eighty four only). ¥Your applicant
was accordingly arrested by the police on 25.,3.04 &nd
detained in police custody. A GeD.Entry ﬁas made vide
G.DsEntry No. 383 dated 25.3.05 and Sohra P.S.Case No.
7(63»/04 under sectinn 409 I.P.C. was paxkiex registered
against the &pplicant.

| A copy of the aforesaid F.I.R.

dated 25.3.0¢ is enclnzed heretn and marked

as Annexure - Fo

(1) That on 29.3.04 a bail petitinn was moved
befrre the learned Court nf Sub-divisinnal Magistrate,
Sohra and your spplicant as accused has been releaged

on bail ...
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‘on bail mn certain conditione. Accordingly bail bondwas <%
furnished. and your applicant is now on bail. The learned
trial court ordered on 29.3.04 itself that the next date |
has been fixed on 30.3.04 for confessinnal statement »f .
the applicant. )

Be that as it may, the learned Coungel appearing
on behalf of the applicant on 30.3.04 submitted befsre
the lcarned trial court that the applicant/accusdd person
pleads not guilty and is prepared to stand trial, which
1z & part »of record, which clearly and in unambigous
terms shows that the defence of the applicant/sccused
person tmxkhe has been thukke that he is innncent and/nr
that he pleads nnt guilty and thatthe “prosecution may
prove hisg guilt. -

_In otherwords, on 30.3.04 the applicant/accused
person submitted & intten statement before the learned
trial court stating that he declines to make & statement
of confessinn which is well known to the prosecutinng gzs
well ae the concerned ‘respondents..

All these ghow that the applicant/accused‘is
innncent,. which is his woluntary defence and prays that

he should be tried to prove the guilt, if any.

)y That: on 18.4.04 vide postal receipt UCR
Receipelin.2698, dated 28.4.04 it appearsthat by undue
‘pressure/influence‘of the concerned »oppnsite partiesfres~
tkgxxgpttx‘pondents the applicant/accused whn was
dictated and asked to sign various paperes (after his

refeace from, ..
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relesse from police custody)‘é sum nf Re,70, 000/~ has

S
been withdrawm from the G.P.Fund Account »f the appli-
cant lying with the iespondeﬁts and the same has been ;%ii
shown by the concerned respondents ag refund and/nr
defrauded amount by stating that the same has been depo-

sited by the instent applicant/accused without his

-consent by undue influence, fxadm fraudently using those

signatures on occassione &= and when arising_to neet
their ends of making the instant applicant a scape-gnat.
It is therefore apparant and clear from the facts and
éircumetances that due to undue pressure and influence
of the oﬁposite parties exerted on the instant accused/
applicant the respondents are trying to make nut & false
claim that the applicant had admitted his gquilt, which

needs & thorough enquiry for the sake of justice,

(K) That on 25.8.04 vide Nn, F 4<5/03-04/Cherra
bmzar dated 25.8..04 iseued by the Sr.Supdt. of Post
Offices, Meghalaya Divieion, Shillang the suspensinn
order »f the applicant was suddenly revoked without any
rhyme and reason and yonur applicant was transferred and

posted vide nrder Nq,BlfRotationalfor/IV, dated 15.8.04

 to the Asgam Rifles Sub Office as Prstal Assistant at

Shillong - 11 &ﬂmrlrﬁm T:Q‘Lj\ M'Bﬁvm- g:_“%w
‘X”A“ CﬂLL Copie= nf the aforesaid nrder
| of rewncation(dtd. 25,8, 04)of suspension
and transfer order dtd. 25.8.04 are encln-
sed herewith and marked as Annexure=G & G(1)

respectively.

- (L), Thatvide Memn N», F-4-5/03-04/cherrs bazar d€d.

30.8..04 your applicant was served with the charge sheet

pertaining tn ...
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to the Departmental Proceeding initiated earlier. . ¢
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But strangely it appears herein that although the B
basis nf charge and the perind of alleged misappro-

oo A y
priation remaining the same as in the Criminal case
gtated akove, the amount invnlved ig lessthan in the
eriminal cace. In otherwords, in the D4P. the amount
misapproprﬁﬁc&a'has been allegedly shown as Re.77,763/~
whereage in the Criminal proceeding (FIR dtd., 25.3.04)
the amount aliegedly misappropriated ﬁas been shnwn
is much higher i.e. Rs.1,20,684/- , and that both the
proceedings although arising out »f the same incident,
yet they were running simultaneously against the instant

applicant, which is not allowed in law whén the
a\}«l\‘uﬁ""ﬂ

2~ incident is the same and thgToffence is the came except

contradictory amount shown as misappropraited allegedly
which clearly is self contradictory and confusing.
A copy of the afnresaid depart-
mental proceeding charge sheet dtd. 30.8.04

is enclnsed heretn and marked as Annexure-H.

l%ﬁ?? That on- 30.9.04 vide charge sheet n»n.16/04
of Sohra P.S. the pnlice submitted & charge sheet
agai%ét the instant applicent/accused befope the learnmed
trial court on 30.9.04 for trial of the aforesaid
criminal prnceeding, just after 30 days of the charge
sheet dtd. 30.8.04 of the departmental prnceeding..

A copy of the aforecaid police charge~

csheet in Sohra P.S.Cgse Nn. 7(03)/04

dtd. 30.9.04 is enclnsed hereto and

marked as Annexure - 1.
(N}e oo
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My " That thereafter wvide Memo Nn. F-4/5/0B-04/Cherra Qﬁ
bazar, dtd. 17.11.04 under rule 14 »f the C.C. S. (CoCahs)
/’h—{'hkr_}
‘- Rules, 1965, simply on the basis of statgfof aritcle
P
of charges which were the same and similar in both the

Deparemtnal Proceeding as well as in the Criminal Proee-
éding as stated above, andthe statements nbtained udder
duress and through undue influence, without hnldingany
enquiry(except the earlier vigilence enquiry on 288x
18.3. 04) that foq-without furnishing a copy of the report
tn the applicant, without the written gtatement filed
by the instant applicant, and withnut £ollowing the
due processof law and in complete vinlatinns of the
rihke 1S G Ty
4yﬂprocedures establiched undeg+C-C-S-(C-CaA) Rules, 1965
- and also kke in violation »f the principles nf Natural
Justice, the service of the instant applicant has been
éismissed with effect from the receipt of the order,
The dismissal order aforesaid has been received by the
applicant on 18,11.04. |
| A=éopy nf the impugned dismissal order
atd. 17.11.04 of the service »f the
{netant applicant is enclosed hereto

and marked. as Anmexure - J.

(o) That: the applicant being thue aggrieved by the
arbitrary and illegal dismissal order dtd. 17.17.04
passed: by the Disciplinary Authnrity wilhout giving any
spportunity to file his written statement, inspecting
the dncuments, cfoss&examining the witnesses if apy

as provided for undér thé EXRREXEX& extant rules i.e.
without fnllowing due process »f law, preferred &

departmental ...
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departmental appeal on 2,12.2004 which was addressed S
tn the Director (H)) Office nf the Chief P.M.G.,N;E.
Circle,'Shillong, Meghalaya alleging that the alleged
confessinnal statement iz nnt a cnnfession but due to

undue influence and threat by the concerned Authoarities/

respondents.
A copy »f the aforesaid departmental
appealjdtd. 2.12. 04 of the applicant
is enclonged herewith and marked as
Annexure - K.
(P): That thereafter in complete vinlation of the

ﬁ;ﬂprocedures established by law the apprgdlate authority

I’
to??ost unreasonably, illegally and arbitrarily upheld

the impugned dismissal order dated 17.11.04 vide Memo
No. Staff/109-21/2004, dated 25.7.05 rejecting the
depardmentsl appeai nf the applicant, without even
considering as to whether the punighment awarded inthe
instant case is commensurate with the offence alleged
and whether there is sufficient evidence &dduced, more

- 80 when the lawnf the land ig that no one should be made

& witness against himself.

A copy nf the afnreszid appellate
order dated 25.7.05 is epclosed herewith and

marked as Annexure - L.

(Q), That meanwhile for the same alleged nffence
2{twn) proceedings 'were on against the applicant/accused.
The Applicant as accused received the summons from the
iearned trial Court of Subdivisinnal Magistrate,Snhra

in GaR.Case Nn. 7/04 issued on 25.1C..04 agking him to

appear 2N ...



‘._I

2

- 13 =

4
=

, . 5%

4 /SPPESE On 9.12.04. According the accused/applicant hes g

- been eppearing 4n each day since then and xR has very S
recently £i14d & petition for withdrawal »f the andertak-
ing signed by him under duress. In the said proceeding y

the next date ig fixed nn 0F ’*ZJTanZZOOS..

A copy nf the aforesaid summon dtgd.
25.10.04 and the petition dtd. Aze
enclnaged herewith and marked as Annexuee -

M and M(1) respectively.

(R) That on 19.5.05 at the behest »f police(unknown
fé the &ccused/applicant somedsne wrote a petitionn xm
addregsed t» the learned trizl court and the accused
applicant has been asked to gign the same which appear

to be an undertaking from the accused tn the effect that
he had deposited Re.70, 000/~ mn 23,4.08 vide Fostal
receipt thereon.. The xexxewxpekk accused/applicant

herein not understanding the implicatisns of that under-
taking gimply signed the same which has been due to undue
influence and cnllusive act »f the police as well as the
npposite parties/respnndents concerned £nllowing with

threat snd durees nn the applicant/accused.

(s) That on angt off day i.ec. on 5.9./05 the applicant/
;écused méde a b.tition before the learmed trial court

and pleaded not gquilty and prayed that he shnuld makxixe
be tried because that was his initial defence vide srder
dated 29.3.04 wand 30.3.04 in the aforesaid criminal

proceedinge. :
A cnpy of the aforesaid petition dtd.

5.9.05 is enclmnsed herewith and marked as

Annexure - N.

(T) ...
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4é701)  That: on another nff day th%¢learned Court

paésedﬁthe order nbserving inter alia that the case
against the accused/applicant to continue till further

develnpment occurs which was received by the accused/

7= I Romjemd as,

applicant on 15.9.05 although the sgaid »rder is dated
5.9..05 but it does not mention sbout the said petition
dated 5.9.05 except mentioning that the learned Court
heard the Councels nf the accused/applicant.
.A cop¥hziaghtwfig?§Lﬁid ordeiqdﬁguMP
3535.9.0§Ti= enclosed herewith and marked

&s Annexure - C.

(Ul That fhe'next date fixed was 22,9.05 when the
accused/pakxkit applicant appeared with his learned
Advacate., The Presiding Officer »f the learned Court

was nnt available and as such the Peskar gaveannther
date which iefixed »n 27.10..05. But the accused/applicant
filed annther petitinn on that day i.e. nn 22.9,05
prayed for expediting the trial, which is pending. The
applicant/accused has been sincerely appearing in the
éﬁiminal Proceeding at $earned Sub-Divisional Magistrate's
Court at ﬁﬂh,cherrapunjiﬁ/sohrafregﬁlarly, On 01.12.05
the applicant/accused filed an application for &llowing
withdrawal of a statement nnt made wmluntarily but the
same was made under durees before the learned trial
Court below at Sohra and the next date is fixed on
05.01.2006. Ag such it appears that the applicant/
accuged has been compelled tn defend himself in xwxRikred
2(twn) simultanenus proceedings which arises out of the

same allegatinns causing great prejudice to his defenee.

(V)} s e
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(V) That the applicant is amgm a poor employee (who §?
belsngs té RExImweR the loweet echelsn »f the service) and ‘Qé-

deserves tn be sympathetically considered as nn assistance/gg:
help of a Departmental officizl well conversant with the
deparémentél proceedings procedures has been provided

to the applicant by the respondent authnrities during

the proceeding perind from March, 2C04 t» November, 2004

when he was dismissed from service mnst unreasonabgy

s a@rbitrarily and illegally without £nllowing due process

§§7

of law on 17.11.2004. At present the applicant is in
great financial hardship for want »f provisions of life,
There is nn other source of income and he is maintaining
his family with the help afid assistante of friends and

relatives and aleo by raising private lsans..

( W) That in the above facts and circumstances »f

the case it is necessary that if your Lordship's shews

8ome indulgence to the applicant and be pleased to

admit the application and keeping it pending may 1ésue

& direction tn the respondent no. 1 and 4 respectively

to dispoge of the review petition dated 28p9£05;;£;}¢¢pv~uﬁ%7
s Gated 14.10C,.05 withim a fixed perind af

atleast 3(three) months and/or pass any other appro-

priate orders @o that the applicant, whn is poor need

not approach this Hon'ble Tribunal again for the reliefe

sought for after disposal of the review petitinn by the

respondent no. 1,4s the applicant craves leave »f this

. Hon'ble Tribunal to amend the applicatinn suitable

if necessitity arises at that print »f time.
A cnpy ~f the afnresaid peti-
tion dtd. 1.12.05 for withdrawal »f

statement...
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gtatement in criminal proceeding in

the trial court is enclosed hereyith

&
&
Q‘_Z);)FJ Rovijendas

and marked as Annexure - P,

(X) That the applicant states that non-furnishing
of the Vlgilence'Enquiry Report held on 18.3.04
to the instant applicant has alesn vitiated the
degarfmental proceeding in vinlation of the Principles

nf Natural Justice..

(¥, That the applicant states that being thusg
aggrieved gseriously and also finding no sther way

to put forward his defence preferred s review petition
under Section 29-A of the CaCsS.(C.C.A.)Rules, 1965
before kka His Excellancy the President of India

on 28.9,05 for redressal »f his genttine and lawful
grievances (including staying of quarter vacatinn
ofder dtd. 21.9.05 and 22.9.05 Y.

. Acopy of the aforesaid review
petition dtd.28.00.05 fwtthout Annexures
to avoid bulky application & repetitinn)
is.enqlosed herewith and marked as

Annexure - @&,

(2} That your applicant states that while he

was awaiting a reply from Hie Excellancy, the President
nf India vide letter Nn». P1/D-37268, dtd. 14.10.05 issu~
ed by one Shri Aghicsh Kalia,_Uhder Secretary {(F). of

the Pr sident's Secretariat, Public-I Section, ynur
applicant has been £k informed that the review petitinn
nf the RRRX ARAREARX AR Bx A xR RémtmR R mek % kxR iy
apblicant dtd. 28.9.05 has beed'received and forward-—

€d to the Secretary to the Govt. nf India, Ministry

nf Communicationn...
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of Communicatisnm and Infrrmation Technolngy, 108-E, V'S
G.AsSectinn, Dak Bhawan, Sansad Marg, New Delhi
(Respondent no. 1) for appropriate action. This ;
communication Was been received by the instant appli~
cant oh 9.11.05 . MEERWNiIBXZRXIOXIXLE
A copy ofre the aforessaid communi-
catinn dkted 14.10.05 ig enclosed herewith

" and marked as Annexure -R.
5. ROUNDS FGR RELIEF WITH LEBAL PROVISION. :-

(1) For that as per proviginns of clause (3) of
Article 20 onf the Constitution ofIndia, which ig one
of the mnst impartént fundamental'rights nf the appli-
cant appears to have been infringed by the &oncerned
respondents as by undue pressure/influence ‘£7llowéd

by threat in collusidn with Police the concerned
respondénts have obtalned statements of mercy letter
from the applicant(once written by eomeone unknown

and applicant was asked to gign which he did and on
annther occasion it was dictated to him which was
wixgkerxbyxweikkenxEg just copied by the .applicant) and
both nf these statements were used against the applicant
These were long after he disclosed his defence in the
criminal proceeding pending against him in the trial
Court nf learned Subdivieginnal Magistrate at Cherrapu-
njif in Meghalaya on 30.3.04 that he is innocent and
that he should be tried to prove his guilt as per law.
Even then, the concerned respondents instead nf proving

their cas€...
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their case on the flnor of the Court nbtained kikxrthis
illegal and unsustainsble mercy statements »f the
applicant nbtaind under duressg, and thereby made the
applicant a witness against himself, which is barred
.under clause (3) »f Article 20 of the Constitutiton:
and hence the impugned nrders »f dimmissal Atd, £FxiExRE
ardt 17..11.2004 and appellate order dtd. 25.7.05 respe~
ctively are %#x arbitrary and illegal and hence liable

to be set aside and quasheds on this count alene.

(II) For that it is the law of the land thatthe

prosecution and/or the concerned respondents nught tn

prove theirLcase standing on their own feet and/nr

'*/gvidence without fhe helf and/or the evidence »f the

i sccused/applicant independently, Prosecuting and/or
punighing saneone »n the wrong of the accused/applicant
that tno obtaindd under duress and coersinn is most
unreasnneble, arbitrary and illegal mnre s» when it
denies reasnonable npportunity to the applicant/accused '
which is vinlative nf the principles »f Natural Justice
arnd as it violates Article 311 (2) of the Constitutinn
of India and thus fhe impugned‘orders nf dismissal
and the appellate nrder are not sustainable in 2aw and -

hence liable tn be set aside andquashed.'

(IIL) For that the applicant is higﬁly aggrieved
because there were 2(twn) simultanenusly held proceedings
for the same alleged nffence and the concerned respnn-
dents have fnllowed no established pracedures nf law

to prove the alleged nffence in bnth the prnceedings(one
of which is still pending dispnsal). The defence of

the instant ...



>

=19 -~ | 3
the instant applicant/accused had Been thus adversely g?
affected as even written statementaoﬁ his behalf has éz
not been accepted but his aforesaia statement of mercy |
obtained under duress has been used against him and éig‘
thus the instant accused/applicant is highly prejudicéd
which is arbitrary and illegsl and the same suffers
from the vice nf dnuble Jeopardy, and as such the
impugned dismissal arder Atd. 17.11.04 aﬁd the appellaee
order dated 25.7.05 are liable t» be set aside and

cquashed. .

(IV) For that prior to suspension of the instant
spplicatt on 2%¥8 22.3.04 , i.e. on 18.3.04 & Vigilence
Enquiry was conducted as stated earlier but the copy

of the aforcsaid Vigilence Enquiry Report has nnt been
fumished t» the instant applicant Qiolating the
principles of Natural Justice and as such the impugnéd

order of dismissal and the appellate orders are not

suetainable in law.

vy, For thatthe impugned dismisszl order dtd. 17.11.04

has been passed. without halding any departmental enquiry,
without any written statement, without giving access tn
the documents, without the deposition of witnesses and
without giving éhe opportunity te cross-examine the
prosecution witnesses, gmossly vioalting the procedures
established xx by law and as such the sforesaid impugned
diemissal nrder Adtd. 17.11.04 is nnt sustainable inlaw

a&nd hence liable to be set aside and aquashed.,

(Vi) For that the applicant being an employee nfthe

lowest echelon of service has been treated shavely by

the ¢nmncerned,..
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concerned reSpondents; Ag the applicant is not‘convereJ§7
ant with the procedures of a Depaetméntal Enquirythe Qi
applicant should hawve been giéen the help nf a Govt, ‘—jz'
servant well converszant with the procedures nf a §§>
Departmental Enquiry, but it was not so given by the
concerned respondents nnt even a whisper has been made

in this regard. Thus instead »f showing sympathy to

the applicant by both the Disciplinary Buthority as

well <the Appellate Authority (as requiéidunder the
law) the concerned respn dents are trying to take

advantége nf the ignorance nf the applicant. The concer-
ned apﬁell‘afe authority has completely forgotten its
mandatory duty to see if the punichment awarded is
proportionate to the nffence alleged, thus vinlating

the law relating to defence and consequently great
prejudice has been caused t» the applicant alsn by
vinlating the principlés nf Natural Justice andé the
extant law, which includes the sdministrative fair play,
equity and gnod conscience, which are cardinal prin-
ciples tn be £nllowed in service jurisprudence. But the
concerned respondents, as state has not acted fairly

by uphnlding the rule of law, but punished the applicant
whimeically and capticinusly to gain. their »wn end. And
in this view of the matter the impugned action nf
diemissal dtd. 17.11,04 and the impugned appellate nrder
dtd. 25.7.05 are arbitrary and illegal and thugs nnt
sustainsble in daw and thus lisble t» be get aside and

quashed.

(VII). For that the impugned dismissal and appellate

nrder are most unreasonable, arbitrary and devnid nf

rule »f law. ..
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rule of law, having been passzed by the Disciplinary §7
Authority as well as the Appellate Authority without 52
application nf mind and in cofnurable exercise of :
power without fnllowing due process established by i%%’
law thus vinlating provisions of &rticle 14, and 16
Bf the Constitution »f India, as mény nther officials
against whom departmental actinn are on but no crimi-
nal proceeding has been instituted simultanesusly like
the petitioner which are discriminatnry and illegal
and hence the impugned dismissal nrder dtd. 17.11.04
and the appellate order dtd. 25.7.05 are yiolative nf

rule nf law and hence nont sustsineble.

(VIII): For that in any view of the matter the
impugned dismissal order dated 17.11.04 and the impugned
appellste order dated 25.7.05 are not sustainsble in

law and hence they are liable t» be set aside and

quashed in the interest »f justdce.

6. DETAILS OF THE REMEDIES EXHAUSTED :-

The applicant declares that he has availed of
all the remedies available tn him under the relevant
rules etc., which are shown as fnllows s-

After the impugned dismisszl order dated 17.11.04
(Annexure - J) the sppeliesn® spplicant preferred =g
& departmental appéal.dtd. 212,04 (Annexure - K) which
was &lso rejected by the concerned Appellate Authnrity
vide communication Memo No. Staff/109-21/2004, Aata.
25.7.2005 {Annexure - L) uphnlding the impugned dismi-
ssal order dated 17.11.Q4. Being thue asggrieved the

applicant ...
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the uppliCunt preferred Review Petition on 28.9.05

(Annexure -AQ) under rule 29-A. nf the CaCuS.(C.C.A.) -

Gkﬂv‘j@vtb@ ,

cetion nf His Excellancy the President of Ind;a's
Secretariat at New Pelhi-110004 hes been received by

the applicant on 9.11.2005, which is a maete:'of record
but it is almost 2(twon) mnnths now nothing has been
communicated by the respondent nn.. 1 on the aforesaid .
review petition although the said review‘petition hae
been qent/forw*nded to the reepondent no. 1 for dispnesl

in the appropriate munner. Do

-

7. MATTERS NOT FREVIOUSLY FILED OR PENDING WITH ANY

OPHER COURT

The abplicant further deciaree'th&t he had
‘ot previsusly filed any application, writ petitionn or
suit regarding the matter in fespect nf which thig
appiiCation\hasbeen'made before any Court nf any other
,AuthorityZchept what has been stated above in reepect

;of the geview petition dated. 28.9.05 under rule 2g-A

i -@pplication against

of the CeC.S5.(CaCaAs) Rules, 1965 and the/eviction
orders from official quarter and damaged rentzl nrders

in Misc. Case 30(T)/2005 in the iearnéd Court »f Addl.

-Deputy Commissioner,East Khasi Hills,Dis¥rict at Shillong

Meghalaya );7'or any other Bench of the Tribunal nnr
-any such applicetion, writ petition or.Suit. the stage
at vhich it i= pending and if decided, thig ligt »f
the decisinn sghnuld be given with reference to the
number of Annexures to:be given in sdppbrt therest,

8.Reliefs...
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8. RELIEFS SOUGHT : .- _ e

In view of the facte mentioned in paragraph

(i) to set aside and quash the impugned dismissal order-

3
%
6 above the applicant prays for the £nllowing reliefs :-gé%:

dtd. 17.11.04 communicated under: Memn Nn. F4~S/FB;CA/

cherrabazar fAnnexure - J) passed by KheoEREL XN RE

WatiryBRireskexxeafxRyskat Sri J.lulrinsailova, Senior
| Superintendent nf Post Offiéés;Méghaléya Divisinn,

Shillong - 793001 ; -
(ii) t» set aside and quash the impugned Appellate Order

dtd. 25.7.2005 communicated under Memn No. Staff/109-
21/2004, (Annexure - L) passed. by Sri Abhinav Walia,
Director ~f Postal Services (Headquarter) ; |
(iig) t§ reinstate the applicant in his original post
| of‘Ebstal Agsistant in Assam Rifles Sub Office

with effect from 22,3,2004 with all service benefits

(1v) to grant all service benefits such as applicant‘'s half-

‘salaries during the perisd of suspension w.e.f.
22.3.,2004 to 24.8.2004 and full salaries thereaftér
We@ofa 17.11.200%4 to till the date nf re-instatement

in the interest of justice; and

A(v) to direct the respondent mefx Nos. 1 and 2 to diepose

of the review petition dated 28.9.2005 (Apnexure— Q)
early within & specific period of 3(three) months
. from the day »f the ordef:
-AMD~/ OR, pass such further order nr orders
as to ynur Lofdships' may deem fit and proper in thé
interest of justice.' |

9¢Interim...
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9. IUERIM ORDER, 'IF ANY FRAYED FOR 3
| Pending the finul deciﬂlon on the app11Cntion,

. the applicantfas petitioner) has filed a Miec.

aw Rerjodva

Case today geparately for grant of-an‘interim‘n
~.order sn as to SRY stay the quarter vacat inm
orders dtd. 21. 9J®5 and 6 12 05 d-muge rental
. order atd. 22.9..05 ahd eviction order atd. 25,10,05
i: aE28.10.05 in the interent of justice till
’ disposal of th1q ap ieakx original application
~ before this Hon'ble Tribunal. -
, The applicant craves leave tn file
: amendment'petitignzih case nf necessitity.

after disposal nf fhe feview pefition'in future,’

10, IN THE EVEM. OF APPLICATION BEING SENT BY Rmxs'rmm .

FGST IT MAY BE STHTED WHETHER THE APPLICANT DESIRES
TO‘HAVE ORAL HEA‘\RING A‘I‘ 'I‘HE ADMISSION STAGE AND IF SO, .
HE SHALL ATTACH A SELF-ADDRESSED POSI‘-CARD R |
INLAND LETTER AT WHICH INTIMATIGN.REGARDING THE DATE
' OF HEARING CUULD BE SENT TO HIM.
Yes, a‘selfeaﬂéressed envelcpe duly
:sfaﬁped'is-encldsed4herewithj |
However, the appliqant‘ggni&xhg_

has engaged the following Advocates zxx
(to conduct the case ) on hig behalf :-

o MR MANICK CHAN DA, @—Dvﬁfﬁ’ﬂ:
ves . 7 MRJRANJIT DAS,. :
: Advocate for the Applicant

11, EART ICULARS +»
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11. PQRTICULARS OF BENK.DRAFT/POSTBL ORDER filed in

reepect ot the application fee.

/

- A»crossed postal order nof Rg.50/~ .
(Rupees fifty only) being the application fee

vide No. 26G 317838 dtd. 28.12.2005 in fawur
of the Registrar, Central Administrative
Tribunal at Guwshati Bench, Guwahati 4'5.13

enclosed herewith (in original).

12. List nf enclnsures s

 Ag detailed in the Index filed alongwith thie
applicatinn.

VERIFICATION

I, Bipul Ranjan Das, son of Late Sachindra Kr,!
Das, aged about 57 years (DISMISSED POSTAL ASSISTANT ),
the Applicant/Petitioner he#eiﬁ, a resident of'duarter
No.. Type-II/S at Noangmynsong Eostal Compiex. Shilinng-
793011 in the East Khasi Hills Dietrict, Shillnng,
Meghalaya do hereby wverify that the cnntents of p®mragr-
aphe 1 to 12 sbhove are trﬁe tn hy personzl knbwledgé/

1egal advice and that I have not suppressed any material
fact.

, C7éL{QuJ6luu¢va4)
Date:- 94-9] -06 _ S

ignature of the Applicant
.Place :(smwvdaﬁﬁ'

MR
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' ﬁminIPOEo}mu P30,39R \PHI DB LATHEHT,
OFFICE" OF T{L 3UPDT $OF PJ3T OL‘IC&D!)HIu:)qU DIVN 1SHL: 1 G

I : y (iﬂ.uxﬁacn’*ﬂ ::M':mu::"':ac' :

1 Memo NooBl-lO/uxam/C7. S “1bdﬂ.ﬂhill?ﬂ" the Q’ATﬂApril‘67

: {:,‘,’- ERRT 3-"‘-’-..,-.,-1~ P r'ﬂ-_f-\ o . S .,.'_.._.__“ . ,__’._,__;_._w o __,'___ o e e"'x.. L

) : The undernentlJuod have qualified in thg Lcst for >al:ction
4 to Class IV Cadre held on 2,4,67 at oaiLlong and aras allottad to thag

{ ~ units khowm bilow, ' i . ' "

They should rczort to- Lhis office within 7 days(ssn) =ad
produce two character cortificatos fram tws ragpectablo U:xtijaw oot

retdted to ¢ them,They should ulso. produue sch)ol certific t:s ad lso
cﬁrtiflcate int proof of age. . a

AR

Hnit of IPOs North oub~D;13L -gffolf = “F : N N

- X Padam Bahadur Sarki
- G/0 Purna Bahadur
Divhs0ffice. ¢
1 ,2, Jiténdra Nath Sarma
S o C/0¢KandlSar Sarma L
‘. ' Dirgctorate of Seribultura & woagin \Sv\ﬂ,ohl‘lan.v'L
L 36 Chanchal Ranjan Das u/O Chittx Ranjan Doy Bd}!bizur S0,

o | Unit of IPOs )uth oub—Divqﬁ B

f é;; l. Jay Bahadur Ch tri C/O IPOs South uub-Divn.

.;‘.A& 2¢ Therbor Roy Dieunizdoh Talaw Laitdsu ShiIlonge2e ..

NESS ?:3.,Phulena Tawarl C/O BePy Towarl. ij “Bhiawan Shillqngnla

.{'Fx}4. G.Wallang C/0" P, Kiarkshgor" ASaﬁH Whett PO,ShilYsdpely - o
il Bg Dggq%s Al Sawkmie b/Q Holon M) anianu,’Bold Casal Al'to'mtlan
e on : . .
' Bipul Cg Dag> C/O bailendrq Kr Das Jlil Banp)und Shillon =1

7o . Lambok Nongstein C/O Phil Nengnon Nonijurfnpo,gui lon el

| ,H;ig_ Un_g_gg.tha Post_ "Ler, hilloqn o N
N Lo Starwell 0/0 Wollbnt : 31nzh Ryat: n,ni“m,,m Loug HOp T T T
Iy . 2w-Shambhu .. Prasad .C/0. Ramashis - {r“s 24 3hdllong HQ,: e
" 3. Abinash’ Chx Das C/0 -Udhgay.-Kr Drs ‘Lowar Jail Road Shill)u'» »

4, %t Pniodl Lyngdoh PO Compound,uhilljugnl.

+

Ry

.~ 5e¢ Hira Harijan(3C) C/0 Frionds Laundry Lowsr Lumparing Shizl . Lo _
.ﬁ' 6. Bandilson Kharbithai C/O T Prunkliu DCls Offlca,bhil Qﬂ7~1\nu R

:.'Y . Q 1; onnl Gfi‘iceJ : . 5 :
. oy '

I ',%Q/Lr S ;;;’ e
v . )\ . S} o
* ,//&st LNT“( ~ ' . Superintendent of Post 0fficds
;o CW) . ' shillong Division/3n11ling,
3= Xnﬂu . . i} :
. ' ' 7 ¢\ ¥ B
it (X () \& .
i , { &JQ < X
1 . @ B ’

# \

(& |

————— - L R B L
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g - oouth Sub Division

. V-

Méﬁﬁ.No. Bl-Racruitmont/Qla$§‘IV¢

o _ ‘ Dat'G‘d, Shlllong the 210.4._670 L
- 2 ST . P .. . " “_/r:..- o -. ..‘.» :.f - .- . ' ."
" . The follwing transfer add posting orders argflpggad

to take immgdiate offect -

}jl) _— Shri Arnold Singh »ffg. class IV nfficial of Barabazar
$:8. 0, will officlate as postman vice-Shri. Shanjl Upadhya, affg. postnan
.{EBarapgzar'whose servicel uyYriPRTEIBAREEEh L Losamaldy

A 1 ‘ti‘ s. . v . .
| 2ﬁ)ih” : ~ Shri Therbor Roy Dicngdoh an approvoed candidate fox
iwclaSS’IV will jojn as Class IV official-at Barabazar S§.0. vida Shri
5 Arnold Singh promoted to >fficiate as postman. ' :

a3y Shri Phulena Towardi an ‘approved chihss IV is posted as

" . runner Bholaganj -line terminating local arrangement,
eg) o . Shri G. Wallang an approved class.IV.will Join ag
&éspacker Laitumkhrah S.0. relieving Shri-Bani Zanta Rava who will: jodin
¥}ﬁ;§'packer cum mallpeon at Assam Soett. 3.0. torminating local arrangement,
b 5) - shri Dennis Sawkmie an approved classIV will ' join at
f -~ Laitumkhrah 8.0, and rempdnod’ gttached there-as reserve CLags ~ IV offl
Qﬁpntil ﬂgrther arders. : 3 . R
%ﬁﬁ) - “3hri Bipul Ch, Das and.Lambak Nongston approved class IV
jhgoffidials are prsted as mail paons, Dawkd, newly ‘erzgtod posts from -

1 1.5,6%, Tho candidates should report t> the SPM, Dawki pnsitively at

¥
A

i

&.UIOOO hrs 2 GEr-namas W Tom. tha

iy TIST of approved candidates, . R ' o

Lk ; S o

Gy ) . . - ;

[ » L o 84/~ J. G Chakrabarty.

33}‘ - : ‘ S Inspector of Post officas,

 Copy to 1= | . L L
- 1) Tho Sub-porstmagtors Barabazar/Ass=an Sectt/Laitwnkhrah/

_ A o Dawldl/Bholagani for infromatisn. They williddnaly
1, ansure that no local arranjement is made withsut priosr permission of.&ha’
\ - undarsigned. - =~ Rt L Ry ik M

: . 2) The ~ffielal/candidates concerned,

[

3) Tho Prstmaster, sShillong, : ‘
4) The Supdt, oL P.0s, Shillong,Divisinsn, Shillong for
favour of information. ’ AR o v o

-—

.'/ .
Inspackor af.Past >{ftes
S9uth Sub Divisinsng

. -..SL____._ ,\ .
- - e
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Offica of the ‘annect.or of Poat Of'..*.»eu Shi}.mn-;;

Suo I i.vis on.

- Memo Ho.l)llGenlfs,tntfle]? ~ Dated .;hillono the '-"—g ’u"‘)O

R
‘ S ' : ~ In pursuance of Rule 3 & 4 oi the CCB(TS) P.ules 1965, X
Shri DL Dey: Inape\.tor ol 7. 00,.u1 i" long Sub “im. ohil ong belag

3 e g.atim._m_ 1 42 raperd to the qualit:y of vork,
' ~of Shri ’\‘b in. j\. GJJ\ f\!‘ b r‘l/\O\.‘ QX@ Class W Oif 'Tcmlf

:ESSZ:EM, that hc ip suital ble to oe annoint.er’ in quauipcnnnant

- ca.nacity under the Govt. of I-xria. in the pogt of Clc.as IVI"’o ‘

. , céct £ryom \ "‘)* )(2 K nereby anpoint L c sedd : - o

P ‘I!itﬂ
S S K Shri ﬁL:r‘ ?ﬂ&.}\ @,kﬁuﬁﬁr cjl\ﬂ‘\—"’ ﬁﬂg___, :’.pe.:mama.xt capaci"y - P
‘ . . . . ;

. " to the &3 ke

!
;
b
ﬁ
L
|
!

conde ct: pad charocter -

1 vost wita 2ff ffect the zk.icx date.

: N L Sil= DK Dey - S ]

i ~ Inspector of - Dost- Uifices ’
| . Shil_ong Sub ﬂiv sions !
L A + Copy, forweried tol«’ ! i
R S . : . : : i |
; T 1. 'I'he vostnw ster Onfllong : o : - ) ,!.
\/OI"Tcial concernec.. t : ;"
_ I ;
i I -
e S0 :
. I K 4
._4\: y -
C e .
FLEERR N\)!' S :
_1ngpector of Jost @{\ceé‘k
S Shillow'? Suo biviston T :
i ',:.!' v } .
E i - -t B RN - v o~ )
Leielsieioiei ‘
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L a
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B~I/Recttfqluss~IV Intﬂu .n;11 nq.~10 cd, thr 10th.Pct 1974 + EB() }
E ‘ ﬂ”“' : !
y ©y ' The. Iéllowing temporﬂfy erdv -1V, ofliciuls nre -4 pgintgg ‘ ' .
s ‘with cffect ypm 4,77 ageinst the pos3s mrntionod rgninst ,
their name, e o " T , x-® !

;"f lSLrNamc Gi the ofiiqiql and .y 3 :
1':“:', . Lo“ p_rg_sent deg_ig_r._‘_Ap__ —"7‘ -'-‘rn-;- _Pogts _;_\yl_l_ig._}a_cgni_i_t_'_m;qf‘_: - ___t_ . , P’l
Ny ;II'I. ﬂJoy Uahadur Chct{i L/R Class _ Pakaann BoEn Tgzax Vice Chitta Panj\l- i
(A IV attuchnd o fivl,office,’ & =¥*:Chou(hury “copfirmed s Reserve Pestman e
3 JU— e i e L = Eh_ilenn Bl o e e = =

N 2q P Thvrbdn.noy Eivnqdoh, o Ly 0] 4, \nillong —79°PCO Vicv post y
$ 7 ted, Approﬁod ‘and’ Lffg.?nstman mﬂd‘ px;ﬂdnvhb. e ;
_)L}j\p_er SALILORG, b — = — - ‘__‘ ________ LA e R '___ . L
3; Phulenp’ TeWaYi Offg.batlpeon o Runno,,ﬂholaganj Bazar Vice Hnm | g
waa.mm@ma i e wmwxbmgmuwﬂ_i;_;&,;~ i

=4‘ -Jgujodhat UanhYu,(ffg,quht 7;'5 ['a ckerman, dowol Vice: Peliroyshet ' ;

"y i” Guprd Daxspund, _ _ - - - = gatlrmed, 4% ackerman, Fhugmawil b e

L bland S ingh. anlang.fffg ostman Tackcrman, ‘Laitumkhroh Vice Samucl Al i

Celoy - fssop Riflesd . _ i — ___.______Aibo~ bonfirmpd a8 ; Nail Qron Tavklg oot f

s zﬁﬁ=nonis ouwkmic.T/Clcrk G f . : ~ . !

' ‘ulillo ~ {m_c;_vg_ _1g_ss_-1V_;_"'_".'______.__ e e ,

' :h' :

—1-1 H _._L'5—J'L—';__;‘-—';¢’— R,
‘Hémjbn faagyh 'y . ‘
b%man LnbahJ._’jj;,__H ;; __________ : »
e "' hoe "" — _‘ 4 ’ HCT ;As":.( Y
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AL IR / - INDIAN POSTS D T“L”"RAPHS DTPARTMWNT° L 31
}[' . OFFI. Ll O"‘ TH“" ﬁpdt or POST OFFIC “JIIILLONF. . . OSHILLONG 4. A '

Dt Shillong,the q 10 74,

AL '1;5,"'.1 e

;J.vBl 8/9(am/P Man/74

l

Wt e

"::1*-31» i The result of the Test of “anartmental officials and
- %.D. aff for promotion to the cadve “of’ Postman/Villags: .Postman
.held.jon 8.3,72 at %hillong is glven below. The nasmes’ are agranged
accoqdlng £0 merit separa erm for. Dantl & %D, staff. R

SEUJWﬂJ-NO ONamn & designatibn 5?.3 OCommunityownlt toa~'_ _
1 ';;;_%_;dflmihﬁW®@.
el wiv.it ‘

f'.'-x , ) ' NQ ?‘_-____‘ — = ;_____.....
L T pw . _ . .
sr{ Shyamapada’ dhqsh, Mall _,/0 Co : Pm/Tura ;.
Peon, Sumer -.Oﬁ N T e L B

ST BipEi,Bgnjan_Das,Packer . 0.C - IPOs 3hillohg L

~ TTaben S.0..p - et R -
| e I I S

.grl Manilal Dey, Ord=rly to - 0.C. . =~do- 3

. 1PO3;Shillong. T U

3 Sri Kolson Manick Sy1em, - S.T. ;:fPM/Tura o i
~ “Packer, Laitumkhrah s.0 R S 3

—— — -

1-.41" Srimqi Bialin Rvntathiang, 7 g.p. © {'1.P0s shillong
& JD, ; depﬂt o PN S
Sri Kaushik Chakravorty, o O.CL}‘f,: ;;§o« : -
: WDDA-Dawki N . A " !

e e

'gri’ Satya Narayan Thakur, — .0Co b PM/Tura LIRS
'ﬁDDA Nayabunglow S oLt R
ori Fordor Maniqk Syiem ,'~§}T,7 - AﬂIPdsLSbillong S

L FDDA-Myl tom. i A D S T
Smti Tiassina Wahlang,EDDA éfT?}ftffgj‘QQfIff? ’

Mawpat oty L .E

*ﬁi€ The abo:e candidates bef& m appointment in’ the Postman/

hg ge. Postman eadre, will ipnadw course of training for 8

d .of 10 days at. Shill6a5 with eiract from 21.10.74 %o i

‘Tst half of the day - they will accOmpanmhw; TR

itunkhrah ‘1868 ¢0--ami"learn delivery &

they will recolve theoretical Trainin !

hich will be givan by the A.S, PaOS(HQ%
P R I ET

\ .::: 30.19.74. During. the

P o “déll. ety postman G.f- Lg

g"-*~€:ﬁ qﬁ_?yprk and in the afternoon
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o INDIAN POSFS AN TEEIGH APHS DEPARTMENT :

:-;;f” Fron: The, Guperintondent of Post Ufficos, :
5 7 : Meghalaya Dn, Shillong, 793004, :
.}*‘_‘f - :
' , © Tosg )/ wti Blolin Ryntathinng, Postman Laitumkhrah :
' -3) 81 Bipul Rn Dos, Posiman Luban '

'3) Swti Shiuli Dey, stomp vendor Barabazar

8) Sri Dhirendra: Ch Biswns, Fostman, L.aban,

7. Ne, Bi-11/Exam Dt shillong, 79300d,the 27,2,01.

I ' . -8 :
Jj_l ‘ As intimated by the P} ,G,, Shillong uuder his letter No,
i SN - |
,%.’ -k stoff/126/10/60/pt, 11 4t 23,1.01 you axe declared successful in-the
0 il . m
§

ST e
a i F

|

&,: . oxamination for nromition to the clurical catrs held on 2,11,00, B

;é ~ Your order for.thebritic:;l truini;mg ot Darbhanya will be .
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: - PARTMEN'I‘ OF: POSTS : @
AL FICE OF ;HE SR,SUPDT OF POST OFFICES:MEGHALAYA DIVISION.

o SHILLONG:793004 ~ .

. Dated at Shillong the 25 5 89.

|

T ”"“: The following temporary Postal Assistants who have passed '
t . Conf +iation Examination and having satisfactory: past work services are
Ehbstatively appointed against the poﬁt and.date shown against each name 0

of the offic-a,s.

é o They w111 hold “the. same lien 'assigned to them: il they afe
: permhnentlv absorbed in any higher grade or if their 1iens are changed

|£‘y.“or susoended cubsequently . o
?i “ o ..l . : i

1 Sl #Name of offjcnalr QCommx Date fromy Post against | yPost in which.
b No.}f},h o _ IR i which conﬁ which ‘confirm gworkihg. '

: - 'FV?;~;_;3.' wn % * firmed ~ed - N .
v ﬁ/h “spi®Bipul Rn. Das oc -4-3-88 '~ PA,Tura | Sign.Laitumu-: |
N ?F;###W_,hiw—#ﬂ~"”‘7 ¢=:=====' « khrah =~ '
o 2.":?1 Dhirendra Ch: Biswas o¢ 1-3-88 ~ PA,Tura ' PA,Garobadha
P 3..Smti Shlui‘ Dey o oc 1-3-88° PA,Tura { PA, Laitumukhm

i _ *“dh

% ,4;;_ﬁj¥ BiOJlne Rynthathlang ST 1- 3 -88  PA, Laitumukhrah PA,Mawpat

;t 5,;JU;1 Deebalb-Purkayastha oc 1-3«88 K PA,Divl. Office PA, Divl Office

%1 6, " E.J.Lyngdoh ST '1-3-88 ~ . PA,Laitumukhrah PA ,Umpling

;f 7. wandayola:Rﬁnthqthiang ST 1-3-88" _SPM Burnihat \ PA, Happy

i ol 5 N |+ Velley

{11 ksoi ne Rehana'Thaba ST 1-3-88. pA;Laban | PA, Happy

Pl o el : : : ' .. Valley

e RIENITRN T
a;k‘-xie*“Sri Chandra Bahadur 0C. 1-3-88.  Ph,Laben | PA, Jowal”’

i i aChetry S s e
%,j .qnq.”Smti ‘Swapna - Deb . 0C 1 3—88 -‘APA Laban ~1PA Megh.Sectt
AT & Misilda var® ST - 1-3- 88 . SPM,Mairang | B, Shillong., o
g > - 1 mGeP.0

, 12,5?v" Lakhadapbiahg Wanné ST 1~3—88 SPM, Mawphlong %PA,Shillong- ;
3 3, Sri Gobinda, Ch. Medhi oc  1-3-88 | P4, Fulbari PA, Shillong
! B é\_ . . ' . o ‘. P 0.
\ 15?”'9 Chunilal Dey ! ocC 1-3-88 PA,Lower PA,Nongthy-
\ L .:: : ) ' o ‘Chandmari . mmal. - .
15, " ‘Sailesh‘Ch. Duttaf;‘,OC 1~3a88‘ - SPM,Bholaganj SPM, Rongra
‘ : ' B o Bazar

e e g
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The Sr‘° Postmaster Shillong GPO
& The Postmaster, Tura H.O.
Officials concerned.:
FPersona] file of the officials oonoerne%I}\

e L

' The offioials will however, continue to work in’ the offices in-
which they a”e now working, until- fufther order. )

/5}ﬁ;5j’:27kﬁL/’/’
(P K.Nandi Majumder)
Supdt of Post’ Offices

. Meghalaya Division . o
. Shillong- h I
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T“}Dtd étrbhiilonsrl{ the, .14-12-98..

s Iue f01‘0w1n§ offlcials in P/A, Egstman and Gr'D! oadre
L¢are her=oy pvunoted to the\next hlvher grade unjor the Tifme

- .;‘
ia ‘;‘).—r r st
_$k ; Bau nd bne Bnanflan bcheme,was recommendpdjnv the, DPC wmth
RN - L VR Y '.._k.._.-h],.“_‘;h,)\_( g ,
eifeci freom tha dxtes[shown*avalnst thPlP ne.o28.

; ti.8a  Name :f-the officials- - Higher scala Jnte of effect
' mitn designatioh' s of pay . e e e

.

4 balbor NEaDp . ... v . B.A400- ao—.aoe - 524293, \

oy
. Y
ldg
— s

,q (L/z) Shlllong ”PO f,f;; "EB-50= 2300 -%.1;,}2 ‘ | '
1 ’ ’ -:;'-- ‘, ‘ . t.'h.f‘ - s o .
: 2. ' Charl:s Brolday - . = -
- SEM N:ngstein S0. . | . L
4 3. Lavs Swt.lvaniancy - .. - -do~- e 6292960 -
B S Martasnlang. ‘ . ey e T S
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Chy Iv o T o _ v
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e p/QndnL iothGPO..f,.f : et
é&;//gfkéhn;. Bl}b1 Rn. Das ﬁ?_' . o
S p;A Lalcumnhr“ﬂ SO, .. G B N o
T . . : ' . - oo T
<06, 8w, Shivii Dey . : - . =do- _ ~4-.9-97.
’ ' /A Fongthymmai St O. S e
S :7. " tioli %yntathiang ?fﬂ ﬁ_~f¢do— , o 12-997.
. . ';‘.:'M I"‘]i . ; a L b(:) ‘ Lo I' i . .
"G, smt Bvely 1\ﬁalia Lyngdoh = ", 7 Tl e R 0=
o A 11Vl.~0¢ ice., Ch T : ' .
9. “’hanclLFAbdh »'tvf. - Lmdom TR
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1G. " vanaall s'Ryntathiang” .-  -do- 261187 N
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i S . . | _ |
: 11, " dislica Vay - T =do- 15-5-913,

2 A Sibilong GPO. St | :
12, v Lekhacenniang Warn = o =do= 16-5-98 :
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13, Sieil Chlrulal Dey % 1400-40-1800-
- O/A Vivly: Off . EB-50~-2300/-
. . g@ ¥
14, " Govinda Ch.nMedhi”J
P/A Skillong:GPQ. | = .. .

- -

15. gnt, Melia lhabah . *  <do-
7/A Shillong GPO.,.v‘_ RN -
. co )
16, M¢. Abu Bukkar Mollah' ~do-" .’ )
&PM Gar.badha SO. LT

17. Sm:. Archita.Bhattarjse
Acctt. bhlllqng§Gp0‘w
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1. ﬁd. Moinuddin Chowdhury-m ﬁgOO—BS-Q9
Foriman Rynjah 'sO ™"

2. =0iL, Nirmal Chakraho . —do--
] E»~1$§n appy B fey bO

3. SheiLMLL Pyng srope % - =do-

: Pos'van Nonglye” 50 o

4, 3h1m;J»hadur Chetri. %l ~ -do- - .,
_ Postmiwd Laltumkhran ~S0vy L A

5. " fukhou'y Ghosh’ ent —do-

-o&tmxn Lavan 0.

6. M Bijon Dci
Doatmlq alfumkhrah )

7. . t ‘A. C o 1/1ur‘81{ ) ‘ _;"‘"1'_l,_;iL o : "‘-dO-
" ‘1"
. Postmaﬂ U. C C 5 O.{» SR
+ - ,‘ ;,. . ‘b .- s __:3.“ .
* I"i K i‘, . _\‘ . ! Tt
g, o Jltyo*aopal'Modak " 2 irdo-

Postnag Mahandrag anj 5.0. [ |

9. U &.Giry Diendoh . ﬁ ;.
Festmang shillong: GPOJ“V

-2h-2-97 -

“‘”‘;Lv D _— .
"0, 5at. Twikcwimai - WarJrlw" ”J”‘ -go- v - 235-10--97
Postian Cherabazar 50, PR - £ C
11. Shri. sieolson flohling - =do- . L 23 10-97
- 1 Po: tman bhl]ﬁlong GPO . : . &Q"" l’cl"}
12. " Charl:; Chyne -do- Tle
Fostm:» Shillong GPO
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" 15. Snti.

‘ ST 3~
denri Kharmalki
“Postman bhlllong uPO

14, Se.v, W, K. Marak
: Stamo Vendor lura HO

: *} Subcdh Bhattacharjee
Pesiman Laban 80

16, Sirt. Cledin Kharkongor
Fo. tman ‘Barabazar -0.
. a4

7. Sl Jerman Nongdhar
Eostmarny Mawphlang 50

TR, ete dL Bapnan L'ImMn . :
1o~lm1n Ll lumkhr h 50

12, Wilqor Khonplnh
rO stmen: bhlllono Gro

23, CoAminugs uamen Q@Tkar
- Fostoron Tura H,Q,

1 s 8liisibon Hoynee
Co Pogta s Laitumkhrrah 50

‘22, shwi,Forzinath Boro
Posinan Tura H. O

tl'. " .

T2z, w Parlnrl Sdngma ’ _-'ﬂ

O/Q Pill" Wllllamnapar

-~

R f\bdu_ ,\l\hlm Ml.:

}»ost_[ oy Tura H, 0.
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2-1-98.
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15-7-08
15-7-98
15;7»08
15 7—;(

6-7-95

16-7-97
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1. -E*i. M. s V;nqdlar - i%,800~15.40C10- 10..0..56
RthGL BhoLagan] Bazar EB-20-11%)-
. S0

i ue Majar ~do~ . 5-6-98
r'he Shillong GRO,

2. % Goving Thapa - " -do- ',3 5-6-98
Gr'D' shillong GFO, G S

Newegrar Shongwhar
- Gl’-‘;D,!i-., i

o ol A. . - ,,,...(,Iq.r ’

Sv i, Kumu»xni NaJquar - 950- 0—1!50 —~25 “\400- 1-8- 91
Lregser P& Dl pcnsary Ve T Pre- revnsed)
TAnor: rn'a S . -do-'~;$ 1 8-91 -

_vurSL'g.O“Gevly P&T ﬂlspenbary -jgﬁ ,“

S s Uranadru Nafh Shdrma A L i q@“ 15 2010 Z 91
.vange~~Cumthowk1dat, , _EB~20-1150.- rrenlev ”d
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_"‘ nh

710 1n

s

re g Il LaJﬁ may exencibe opllon frr ChPOulP“ date

IO sanllen Qﬁ pay ot ﬁromotlon w1th1n vme monlh Ol doinin

L“}CE\?{ The E,;z;d‘\‘lh 13 ll:{“(( & Tl il e T . ,'_ e Ly e l" o '-,|
sy it ‘HU, ﬁ-“- L --"-u. S o
v W4

e, 0¢*L01a1* palnst whom d1°c1pJ1nary/v1gL¢axce
: ndmng Hhou““ nothe’ .promoted;’ as iliey .are not'
prncition, . Sucn caseb Cﬂould heé- repurtedfuo thls
THQaQP»*j'thu UW iits 1mmedlately. A e

s 'l i - TN R

. ", 01 vdarge re:o”t should be sent tr thi& cffice
wihuagda; Tcrm the date ‘of! offch : o
.. i & T \/ih,.:"/./
"32 . Sr,Supdt,nf Post Qffices
s : . Nevhalaya Division
. ‘ ‘ bhkllonv~793001

wny o -
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o oo BEFARTHENT OF POLT TiDTA - o : A?J !
o/o Tﬂb 5R.SUFDT.OF POST OFFICES : MIGHALAYA DIVILION S
L0 - SHILLONG - 793001 o SR o

N
Lo i . 3R . - - . .
Y « o - ~I1 3 - 3 . . . 3 . .
N ! . R . . . P
, B N . . .
-

. : . -'. R W . i e . e - . . o i'

The followinp rotﬁtlanal tranufﬁr qnd ro tlnp Orgear i

Fr

e : ,No;Bi-'RotatLQhaI/gﬁr/Ill. Dtd at thillong=1, the 30-~12-99. - {l

'“is 1ssued te, haVP 1mmpdlate effoct P Coh

ST ?ttransferred and’ Poatpd as, bPM Nongthymmel 9.0, vice'
o _ : Smt N Rnynee. ' ' a |
/’%'=‘ fé:,omt Nltila Hoynep bfh Nnngthymmal &.O is transferred and
P : “.posted as SPM BarabaZar $.0. ' I S D
?' - 3;1bmt Katna - Blswas,APM ohlllong G0 iz vransflerred and posted 33)
Ve : as SFM Assam lelﬁq 5,0, vice umt.- M, Lyngdoh., | «"-ﬂ
| L w,.‘le..bmt éantl Mary Lynpdoh SFM Assam Hiflss &,0, is transferred E '

t

[

. 1l

; 1y 8mt, Maris btella Lyng doh Mawlong U‘H Bﬂrabazar S. O. is ' EI
|
1

!
; ‘ _ and -posted as SPM: Phiidmawri $.0. vice bhri.s. Ryntathiang. i"l‘
i R 5. shri. ttarwell Ryhtﬁthiang SPM Phudinayri 1.0, is transferred ' Li
Co

f
| - and, posted-as 'SPM: Neéngstoin $.0. vize Shri. G.C.Me@hi trans- I
S e 'ierred amd to Guwahatl Do. - - . . '
i"f;_- T ] Lo . : Coar A

ey bhll. Deepak (r'JDuLLa I/C bpaod LObt shillong GO i, trads- W] i

:QJ ferred and posted as’ PM Bara panl ©.0, wice shri. B, tengupta. i ’ﬁ
171 bhrl. Blrendar Senpupta QFM Barapaﬂl 5.0, 1s transftsrad and o
pObted as APM ahillrhy GPO . : (L e
shri, Blpul R Ddfs: YA Laltumkhrah 5.0, is transferhrd and. e
oated as SPM Cherrabazar 5.0, vice omt, MkaE—EEB‘
Q.- 8wt Mukta Deb bFM L/t‘u:*'l‘l“a13612ar"b 0. is Lrunsferred-and posted f
vt as. bPM L*herram.m,jurs .0. viee bhrl E. “mattacharjee.,”

10, Shrl Bhupesh; BhaLtacharJ 5@ QPM Cherrapunjee 5,0. is transferrsd ;i
R !
;

_ and posted as. bPMtH11honp b O t@pm113r1h: offlClat]nh arrange-
titogg ment coiea : :

-1

19 .3hri. Ramdhyanl Yadav F/A Lower Chandperi 5.0.1is Lranbfsrred it
_ and podtcd as’ SPM- Baghmara $.0Q..vice rii. B. Mapa, - o t
12 8Hri) Basant l1hepd STM Baghmara 5.0. is transfowraJ and posted 4

:land bFN Amphl .0 tprmlnatlng bﬁl;tlnf |Pranuem’nt S !

1
\ : H
13 8hri, HP1Qh3he%h Das’ P/A Tura .0, is 1rar jorrod 1nd nosted aﬂ
S Sk :
AR 14, ohri. Naglna Prasad Barai SPM .Lowar bbanﬂm311 s.0. iz trans-
' Y fhrred and posted as bPM Wllllamnavﬁl L.0. vice Shriii.

. \ R [
~ as 5FM Leer Chandmarl $.0. vice Shri. M.o, Rarai. o L
|
\
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15, shri, Prempdl

-2~
14 Borgehain &)

M Williamnagsr .0,
and posted 8k Postm

is trénsf&?k
aster Tura H,0, vice ih”i-b-Chdkrahorty,ii
e o ﬁ6'§hri'bj19055hq.Uhﬁkrnborty Postmastur Wirg 1y, a,
- ~ and posted as I/C @pﬂed Fost, shillon: oL o
17'ShrifChaiiapr #Q?b:é/ﬁ T“Pa”[fofﬁig'fhﬂh§1mﬁ%&a,hﬁﬁtDObt@d :
. as bFMEGé}nhtha S:O..vicé;ﬁhbi.A,Q Molisn, -

. ﬁB.Shri. A.B, Mollah:SPM'Qarabadha 5.0, ig trahsferred

D &s SFM Pulbary S.0. wvice Shri,Fulin T,
| ~ Guwahati pn,

is transferred

Abd posted%
Vore transfarred, to .

v |
19.8hri, Ashinm Kr. Das r/A Fulbari.s.ol is tradsferréd and posted
a8 P/A Assgam Rifles s.0. ‘ C '

PN '2o.shri.0pingson‘Lammare P/A (L/R) chillong
' | and Posted as spy Umsaw
21.ohri, Rogers Warlarpih gp

posted as P/A Laitum

w0 iS'fransferrad
5.0, Bhoe’bhri;R.Haﬁl?rpih.

M Umsaw., 5.0, iy iransferred and
khrah g.0. SRR

. The officials at SLe1,.3, 6,.5,.91, 13, and 20 wily

.- -be relievey on'off;pe arrangeméﬁt’luteS'ﬂhy 10-1-2000. .
- o The officials at $1.15, .15 & 19 iy
o .fA/TP as their transfers bave been made at their own requegt,

e T Y

not.cetl any

{3 . ' N T _:_../_.'.-‘ . ‘ . Vi
. . . . L ; e | :
TR e - : br.bunﬂt.of'{oit CLlilog
: P Merhalavg Division }
, e 5 ‘ : . bhillon?~793001 ‘
Qppy to := .o ; ‘ ,
1. The wr.Fostmaster bhilleng .00, ' i
o 2. The Prstmaster Tura H,0, 7 : R
oA 3-8, All the ASP0s and SDIFO's undzp "zghalaya Dn, - : )

n?&fi’g:e?{-giﬁ?”ﬁn’i?%’?%é?%béf?ﬁﬁ%fr/ué?ﬁé%’ni‘}f}ﬁér%a}aﬂ’}ﬁ@%‘/”‘/ ’

/Cherrabazar/ﬂilhong/ Baghmara / 1 puwop Crhandanary /

- Fulbari / Gafobaiha/AmpatiV Yilliamnarar ., .

" 25-45,  Th officials conderneq. : . |
46-66. . "The /g of the Gfficials, e e I

fﬁ%?O. Q/C / ®pare, . ! SR

. l‘ﬂ!“ .y l ) [
Voo

f o Il T ' :
‘ _ i ) - / . .
otuouudt. of Lot Officag ,
Hﬁghglaya Dhi57¢nn -
j Shillonsi%2%004
i .
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SHILLORG ~ 793001, = - o

.:‘_l" . ¢ ".I_rl."

£l o .

o1 . . sssmrew . o
e n e

,], 'No.?4-_5/03-04/(_5herrabanr, - Dated Shillong, the 22™* March 2004. . _ ' o (
‘ “ |

;. _ ‘ . Whereas a disciplinary proceeding against Shri. Bipul Ranjan - Lo . . l
' S : Das, P.A, Cherrapunjee S.0. is contemplated. - A ' . P
Now, therefore, the undersigned, in exercise of tho powers U I ‘
-conferred by Sub-rule(1) of Rule-10 of the CCS. (CCA) Rule, 1965 hereby i .. [:l
o
i

places the said Shri. Bipul Ranjan Das under suspension with immediate effect - -

P e It is further ordered that during the period that this order shall e
; + remain inforce the headquarter of Shri. Das should be should . Shillong and C
the said Shri, Das shall not leave the headquarter without obtaining the previous : i
permission of the undersignod. . . 4 }
: ~ ' j ’ :

—

h
1
i

- - y . o
l; . (J.u@ga), L
’ | Sr. Supdt. b Post Offices, REE Y

|
S - MeghalayaDivision, m |
P Shillong - 793 001. e I
| _ g ‘ 4 i

‘ Cop]} to:-

W 1. The Sr. Postmaster, Shillong G.P.0. )
s . 2. The SPM, Cherrapunjee 5.0 ! R
o A A Shri. Bipul Ran. Das, P.A., Cherrapunjee S.0. :
i Py 4, The Staff Branch, Divl, Office, Shillong. . ’ ‘
: : . 5. O/c. e . ' N - 1 il
5 il
- s
L SN P VY - 1
.'_' . L . ﬂ/é,\ , . - Sr. Supdt. o flices, .
R ﬁg\» | t’(’i L = S Meghalaba Division, Ly
: (A G L v 4 Shillong - 793 001. o
e * : |
//’ ) . :j
| ’
} o
/ - r‘
S |




DEPARTMENT OF POSTS: INDIA .
0/0 THE SUB DIVISIONAL INSPECTOR OF POST OFFICES ‘
NORTH SUB DIVISION SHILLONG - 793001, ~ - """ =gy DAzioP

. . .. - ; AP , .L:?L');h" vy R
The Office Inchargé * - IR o Rl 6}(
Solra P.S. East Khasi Hills o, SN .o
Mcghalaya. ' T S e
: -~ Al/Cherrdbazar/Fraud .. - Dated gt Shillong the 25™ March 2004,

Misapproprialibn of Gow)t. money by Sri Bipul Rn Das Ex. Sub Postmasier Cherrabazar

Sub Post Office by non-crediting the amount of SB deposits in respect of Teacher
Provident Fund account. '

This is for your kind information that Sri Bipul Rn Das while working as Sub Postmaster

Cherrabazar Sub PostOffice during U'WMNWJG accepled the -
following lists of SB Deposit (Teacher Provident Fund account) with amounl mentioned in cach |

_list on several dalc;ﬁv noled below duly entered in the relative Passbook of the schools nofed
P * '({I
L]

a’igai:.ml cach, but h 'n(;)t.;g:cclit the amount to the Govt, account. - oo
(1) List for March, Apnl & From St. John Bosco Boys Rs 45886/-
May conlaining dep.0sit of Secondary School, Sohra ‘
13 SB Accounts ' :
(2) List for Dcc 03 From Ramkrishna Mission higher Rs 19466/~
containing deposit of 18 SB Sccondary School, Cherapunjce
_Accounts . ' ' '
(3)List for Oct 03 From St. John Bosco Boys ‘ Rs 16792/-
' containing deposit of 15 SB Sccondary School, Solira
 Accounls ] :
" |.(4) List for Oct 03 : From Ramkrishna Mission higher | Rs 40644/- - 2104/-
; E containing 13 SB Accounts Sccondary School, Cherapunjee (Credited)
T ' = 38540/-
DR Total = Rs = 120684/~
‘o, "(Rs Onc lac twenty thousand six hundred eighty four only)

5 Against ilem no.4 out of the total ‘amount Rs 40644/, and amount of Rs. 2104/~ has been

i J~¢redited by the said Shri Bipul Rn Das. Thus total amount to be recovered from him is Rs.
B 120684/-, ' 1

You are therefore requested kindly to take necessary action to recovered the rest amount

j':_from the' delinquent viz. Shn Bipul Rn Das who is now working as Postal Assistanl
3 Cherapunjec Sub Post Office.

C
j f required  redative  documents may be taken /scized from the undersigned  at
{ Cherapunjec Sub Post Office and for this purpose you may kindly fix up a date and intimated

22 before a week.

Thanking you

i ' Yours faithfully,
Lricl.: As above. Q{\_ ;:)(J. L9 | €iam

-\ "\,«} k ' (Smt. . Khongbri)

'0 / ¢ IULDM,,MS' tn o
l L : ‘ Noegy, S iy 0 Eher or Post Offdong
- . n,/',v-)"’ q%// S0 Shitl ung oy
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Copy lo:

" The Sr. Supdt of Post Oflices, Mcghalaya Division Shillong ~ 793001 willk reference to
"s. Divisional Office letter no F4-5/03-04/ Cherabazar dated 23.03.04 for favour of kind
; information. ' :
g - .

6&@{5;@ |

€

cctor of Baat Offies

gob-Divitional Inp
Shill ang 773881,

North Syub-ivision,



Aoneyure - Gy

DEPARTMENT OF POSTS

OFFICE OF THE SR. SUPDT. OF POST OFFICES: MEGHALAYA DIVISION

SHILLONG - 793001,

NO: F‘4-SIO3-04/C11crra Bazar Dated at Shillong the 25™ August 2004.

ORDER

Whereas an order placing Shn Bipul Ranjaﬁ Das PA Cherrapunjee

5.0 under suspension was made by the Undersigned under this office memo
of even No dated 22-3-2004.

Now, therefore, the Undersigned in exercise of the powers conferred

by clause (c) of Sub Rule (5) of Rule 10 of the CCS (CCA) Rule, 1965 .

: hereby revokes the said order of suspension with immediate effect.

N

S‘ ~
Sr. Supdi of Post offices
Meghalaya Division
Shallong — 793001.

> S Copy to :-

3.
4.

mmpul Rn Das PA Cherrapunjee S.0.

2.

The Sr. Postmaster Shillong G.P.O for information and necessary
action. -

P/F of the official.

CR file of the official.

ASP (HQ), Divisional Dffice.

Sr. Sup«Kw giﬁst offices

_ 50 A~ . Meghalaya Division
n} v Shillong — 793001.

My | :

e i ——— 1 %"
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-1 o
e DLPARIMLNI OF POSTS: IND

O/0 THE SR, SUPDT OF POST OFFICES:; : MEGIIALAYA DlVIE)ION
SHLULLONG-793001

NO-B I-Rotational/ Tfr/1V ~+ Dated at Shillong the 25™ August’2004

The Iollowmg transfer and- posting order of the ofticial is issued in the
interest of service w ith immediate effect.

1. Shri Bipul Ranjan Das, P.A. Cherrapunjee SO (under Suspension) is
lmnsfcrrcd and posted as P.A. Assam Rifles on revocation of
suspensioned order issucd” vide This office letter No.[4. 5/03-
04/Cherra Bazar dated 25-08-2004 against the vacant post until

further order.
§(‘// .
St. Supdt of Post Offices
Meghalaya Division
' Shilong ~ 793001.
Copy to: -

1. The ASPQs- Meghalaya Dmsmn Shﬂlong L.
. The Sr. Postmaster, Slullong, GPO.
. The Sub Postmaster, Assam Rifles SO, Shullong-11.

. The Sub Postmaster, Cherrabazar SO

. The Accountant, Divisional Office, Shillong-1.
. The Fraud Branch, Divisional Office, Shillong-1
The SDIPOs, Central Sub Division, Shiltong 1.
«./9/ Sri Bipul Ranjan Das, Postal - Quaxter Lalchand Basti, PO- Assam

2

3

4

5. The Sub Postmaster, Cherrapunjee SO.
6

7

8.

ng Rifles, Shullong-11.
10.0/C.
k\/p Sr. Supdt ﬂ’{st Offices
A n}“ ' Meghalaya Division
0&7\” ¢ Shillong - 793001.
™o
G
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jﬁﬁﬁéxrure/ll). A list of.documents by which, and a Jis®

Cr, Bupde, of Pos o ross o / ' . \0
Meghaloya Division : -‘ HreXilive - ff .
iNieng- 73R4 I e NS N

, DEPARTHENT 0OF POSTS

MO A N D U ' <

The Prvsident/UndeJ'Jgnnd proposed tno hold an  inguiry

agalnst Shri. [34 Jreed. fﬂqu4éiw Lt N T ndrrmn e

lghdgiifkﬂ@l.ClvbJ»ﬁagy)09,¢(Cﬁdbuxﬁucatx0n,¢§on~rolph\’Qb@a;t&;
e Bl "j&A'Thw substance of the ilmputations of mis

* 1wt
nisbohavioux -in respect of whxuh the inguiry is pxopossd' Lué )
held is set ogut in the enclosed statement of articles of charge
(Annexure/]). A §£EE£EEEE—QL—Lh£—*m utat;on of iscondusit oo
hisbehaviour in __support of each et &%&dﬁ&ﬁ&%mhla mrnclesea

LA AL

wilnesses by whom <the articles of‘cﬁarrn are proposed Lo Co

Sustained are also enciosed CAnnexure/lll 8 1\ '
tAnnexurs

2. . Shri- ﬁll bbe K;27%41141 gﬁQCLA

iz .i1 T D
to submit . within LO dazs of the receipt of ths Memmrbnc ol
written _statement { of his defence and alsc to state whathor e
desires to be heardiln person. ' <
. B 1
3. He is informed that an inquiry will bz held only in ¢
respect of those |larticles of charge as are nut Ladnitted. Ha : :

should, therpfore,- spec 1fxcally admnit er deny eaclh article . of
charge.

4. ‘ﬁ‘hr i. /’51-1’ 12('4,,6 KQ" "'J’d L —‘&{w is furth
¢

ed that if he does not submit his written staltement of det
or before the date specified in para-2 above, or docs nol  : SeD
in person before the inguiring suthority or otherwise. fails  or
refuses in comply with the provisions of Rulc-14 of Thn
C.C.S8.(C.C.A.) HRules, 1865 or the. orders/directions issund in
pursuance-of the said Ru]e, the inquiring authority may hold e
inquiry against him exparte.

5. -Attentiaon of Shri. 4”74554g——jié%f%rﬂ¥\ “Q%&?}———m—
is “invited i"to Rule-20 of the Confral Civil & Snrvicos (Covdust)
- Rules, .1964.under which no Gowvt, ' servant shall bring nr atiermdt
to. bring any political br outsider influence to hear upon

infors-

any

superior authority to further his interests in respe<t of matlasrs
-rpertaining to his service under the Govi if any represzentation ,
is received on his behaif fromw another person in respect of  any .

smatter 'oealt with ijp these proceedings it wil! be presumed that
‘Shri. R ites L CL%vvk%v\ (%4?/\ is awsre aof zudb =
represantation .and th&t it has teen made at his instances ardaativn
will be taken against him for violation of Rule-20 of Lhe (.I.8

[P R Y

» (Conduct) Rules, 1854.

Coe

&. 7 The receipt of this Memwosrandum may be Aacknuviadgsd.
!
! . . . )
i S C Mane & dwu—n?ﬂ?‘dpd‘..., Y}f@"ﬂrw: puihoriiy
- Meghslsya s icig
‘T‘hmor‘w/J -
1

|

: : :

! TR

'v T o A et ____:) }_"’7 L 30-._...*5 ‘_/) /
R .

- .
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ANNEXURE -1

"ARTICLE —~1

Shri Bipwl Rn Das'while working as SPM Cherra Bazar durng the period from

2322000 to 8-2:2004 did rio} credit Lhepmn“é'ﬁm%*fi'}??é""?’b"f:@j’f(Rupees Seventy

.

—evo Tousand seven hundred sixly three) only to Government account which were

;{ r deposited by the head of Institutions of Ram Krishna Mission Higher Secondary
V] School and St. John Bosco Boys/Guls Higher Secondary School Cherrapunjee in
; respect of vanous TPF accounts and SB accounts standing at Cherra Bazar 5.0. on -
.‘ various dales. .

By the _abdve aclion said Sllﬁ Bipul Rn Das failed to maintained absolute integrity
e and devotion to duly and thus alleged Lo have violated the provisions of Rule 3 (1)
B (i) & (ii) of CCS (Conduct) Rules 1964. ‘ X —

!  ANNEXURE — 11

' Statement of imputation of misconduét or misbehaviour in support of the article of
o charge framed against Shri Bipul Ranjan Das the then SPM Clierra Bazar (now PA
o Assam Rilles). ' ' ’

A [ . -

. - ARTICLE -1

‘ ' Sad S]ln'.Bipul_'Rn Das while working as SPM Cherra Bazar during the peribd from
Yo 23-2-00 Lo, 8-2-04 misappropriated the amount of the TPF accownts and SB accounts

| as delatled below: - -

. L AIC No. - Amt of fraud Period of froud - Remuorks

P 8301530 Rs 1052 - 30-3-01 to 26-12-03 :

: -2 330181 Rs2688/- . 30—3—(&1 10 16-9-03

l 3. 830204 - Rs2960- T 22-4:021029-9-03

. 830237 - Rs 5392/ 30-3-01 to 13-12-03 :
050 830238 . Rs 4532 30-3:01 to 13-12-03 :
-6 830239 Re 3362/- 26-9-0110'13-12-03 1 TPF AJCs |
7.0 830251 Rs3450/- = . 30-3-0lto 13-12-03 : ' :
8. 380252 .- Rs4472- . 30-3-011013-12-03 ¢
9. 33030] Re 3624/ 12-8-02 1o 18-12-03"
10, 830310 Rs 7992/- 30:3-011017-12-03 ¢
11 830312 Rs 21170 . 3-3-01 10 26-12-03
120 830313 Rs 2948/- 30-3-01 to 13-12 -03:
e L e A MR e

P Sinlcnﬁnl of atticle of charge [ramed against Shri Dyl Ranjan Dos the then SPM-
" Chierra Bazar (now PA Assam Rifles) under Rule 14 of CCS (CCA) Rules 1965.

-y
E<] e

T T

PR

el e L T

T RO
e —




713 830324 Rs 6050/-
14, - 830335 Rs 3040/-
¥ .15 830336 Rs1776/-
' 16. - 830358  Rs 76606/-
17. 830359 Rs 2840/-
18. 830388  Rs7452/-
19, 830339 Rs 4350/-
- Rs 77763/~

6-8-02 to 11-9-03

30-3-01 (o 13-12-03 -

30-3-01 to 7-6-03

30-3-01 to 26-12-03 :
30-3-01 Lo 26-12-03 :
30-3-01 to 13-12-03 :

22-1-04

TPl AJCs

SB A/C

By the ﬁbove action Shri Bipul Rn Das failed to mamtained absolulc integrity and
devotion lo duty and thus alleged to have wrovxslon ofRule 3 (l) (1) &

() of CCS ((,ondu(.l) Rchc 1904.

ANNEXURE - JJI

List of documents by which the art ticle of charge framed against Shri Bipul Rn Das
The then SPM Cherra Dazar (now PA /\fq un Rifles) are pr(vposcd to be sustained.

I SB Long Books for the period from 31-7-99 to 18-3-2004 (5 Nos),

2. 8.0 AJ/C books froim 31-11-00 to 1-2-04 (3 Nos)..- ) o
830204, 830237, 830238, 830239,

3. Passhbooks No. 8301

53, 830181,

830251, 380252, 380301, 830 %(‘, u"%()Bl" 330313, REO’K?J‘ 830335,
' 830336, 830358, 830359, 830388, 830339, . '
4, 11.0 ledger of the above mentioned TPI™ accounts and SB ucuoums

5. 5.0 daly accounts.
: 6. Listof lransaction of L]u‘rra Bazar.
ANNEXURE -1V

List of wilness by whom the atticle of charge framed against Shri Bipul Rn Das, ihe*
{hen SPM Cherra Bazar (now PA Assam Rifles) are proposed Lo be sustamcd

1. Smlll* Khongbri, S1POs North Sub Division.

2. Sml Mukta Deb SPM Chcrra. Bazar.

Py
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o ST T TATRHETRLIER M Y T N L R e {
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L SR ’491?\&)“1 T -}
= o

le - XL(A) Part (1) - F. No. 149 (Revisad)

Schedy

FINAL FORM REPORTS" O™ N 2 _
= ) . . - - .
{Under Section 173 Cr.P.C) S0 L osema - ‘ e e e ﬂ//ﬁ(’gx’-
INTHE COURT OF ___So - A ﬁ/{:é v : & . N
. ) L {xi) Provisionat erimimal No. cumoiee
ceen: Yt 00T PR No_ F Due ST 0.4*

enor Loy o R 75 Foiind : :
Final RtpoﬂlChn.rge Shest Now, /5/49 w3 D-'-L‘«—f-«/J——ZG/x’? . ) (xiv) D2tz of releasc on baif ...
@ At ’ P [yS“ﬁUnS éd? L LE. : ' {xvi)  Under Aets & Sections ; - e -.

Djs:.;id (!.' Zﬂi,.“.....;., Ps. .. [P

Regular eriminal Ne. (T RROWRY 1

iy - Aa - werteenrenne. SeCtions ... e . ’ T aviiy Deals of bajlers / surstes: o - N e -
' i : : o o —— . - - - Tt T '
(iii) Act L .. Sections - - "Name ..., Futher's/Husband's name R
T vy T Other Acts & Sections’ - Qc22ation v iseseseseeseenn...... Address -
f;;?fPfFinal Form/Report: Charge Sheet / Not charge sheeted for wantof evidence /FR Tree, Undztcted /PR Iderntification . [T [
Trez, Untraced/ FR True, offence abated /FR Unoceumed . . . ol . : '
[éck * v * applicable pantion), . T [ JU,[’ Y (Vi) Previous convivtions with ease references
T . R 1 -
I FR Unocturred: Falsa/Mistake of Fact/Mistakc ol law/Non cognisable /Civil nature. - "UT’ il
fsick * /" applicable portian). : S |7C'|"ﬂ
: - . p e,
Il Charge sheet : Original 7 Supplementarny, . 1 L. ’
tiiek * ¥ " npplizuble portion), {xix)  Status of the uccused: . . i -
P P : . Forwarded / Buiked by polive / Bailed gy/mun/ Judicial custody/ Absconding / Prochimed offender
AT 2 S SOR o S ' ttick * # * applicuble pavuiaal,
a: the time of churpe sheet) .
¥ R . P . 12 Panticulars 5 uzuged persuns - not churgy sheeted (suspect) @ (Use separate sheet for cach suspeet)
{2) Name ol’cnmp‘;mm Vinformane <fZR7 Ao /45”‘-9;’7 Si. Ne. .o .
z < (i) Name | eetbbeoreener e aes s e e Whether verfied. . oo
(h Fathers / Husband's nume .ﬁ/é ~Hhn doreFen "/‘;(/Fr. (in Father's'fusband \ : (iii). DatefYear of birth ...
: i) - ather’s'l fusband's Name .0 o U IR ar o0 el .
Dails of Propenies/Anieles Documents seeovered/scized during investigation and relied upon{sepxres list can - '/'x:_-':r'.lz. ) s " ) Nationah (vi)  Passport No
. e I X e, ) Natignalit . (v L

be anached, if nevessany ).
SRR T N TE o PICE OF 13568 oot e

| From whom where Disposal

Progermy Cescripion | Estimated value P.S, Property .
. (Rs.} Register No. | recovered or scized O3} RENGION oo (uiii) \\’hclh\kx\'ClST/OBC‘.“.......4......,..“ (i) OCTHR3ON cornee .

2 3 ] 4 ' 5 6 “(x} Address

’ l
I R @?;FQJ‘F#%: = / &LWA &N-J ..' g ’jq- e
, . . -y ‘_". " T ; i) €7 Provisional crimir‘ul_}_

o4

Sal we e

Yo lon M Me - ¢ L (xii}  Suspicion 2pproved : * YesfNo

P':.-.ic-.xh:s of accu.std persons charge-shected:  (Use sepamie sheet for cach accused) - /,‘{ /)\ /u{‘ ~ ‘.: y/[j g (xifiy ;:,Ziil‘:,a,&f;,d; Gﬁfﬁiw Juiia cosiyos rescd
SL No. ....... . . . . ¥ oo e . < b o3t

[ amenido’ w24 othe ificd = . . L iek * ¢ agolicshl .
i -\unt"'/{’l[j;-""'./!@:f:{aﬂ/y’( Whether verified ... /7\./" A4 L 6_/\ :LL[ Fip 2.1—[\.4 /_1_‘__([—‘ (tic agplic c_p\)nlo.ﬁ)

:’_';:.,L’{‘;‘-‘;-@i.V) Urder Acts & Sections

N L 4 oehh . . oo
tiia FathersHushand's nas - 7£0 5 W‘.:f:‘i.c'.’:”.'...’.ff’b:(n:) Datef ear of Birth oo 2, / - juu,'ib;:/‘
vy osex A0 ) Na:icn:.’:’l;;—.':ﬁ‘f/::;’.‘.,.(\-i) Passzort No. o T, Y A © Bw) Any Spzzial remasks including reasons for not charge sAC2ANg v R o

Daeofssue ... ..., Place of Issue

(iy Religion tttr. ... i) Whether SC/STOBC Lo,

— 1 H3:ra -2 —

O i L E W GNP S

a2 > g Te TTMMcbaeel o
- w

. e B i S B USSR, WP OU R B TURLE W

i,y

o




N.C.R.B.

- - A N . ’ . .\A.. _. - o .I . N - _'".‘ I'I'F'-v
13. . ° Particivs of witnesses o be oxamined: S e T i

Si. No., \ “Name FathersHusband's namé | DaldYéa: of birth Oc;:ﬁpalion' S Kddf;xs. . T O I)pcnlcwdrnu ulix'
1 - o . . R T . P R R L . Jendured . "

R I OJ?’ RN - | EINET
,‘. . - -“‘A ' "4 . . v N -- ’ ..

S

15. Rcsull boralory annl)sns SO NI e

T16. Bncf sof&cmsc(/\ddscparalc shcct. |!ncu:sa:y) R jﬁ -

17. RcfcrN:cscr\'cd o YesNo' DA
{Ack nmlpcmcnl to bc placed) ’

1%, 1XESPUAON et

20. List-of asures : As mnnexed ., . "?_.,}._} L ' ’ . ')( cl if"-(
K - For\mrdgd by OmCCf,ihQ‘-y' ﬁéﬂ( ) Signature of In\r;ugmmg Glicer
o ' ' submitting Final repor/Charge sheet

R o .frJJ' wrﬂe
- f_r‘

- =2
. . 1% AT
AMC s T =..,,_..« ,-:a‘u.' . ' . Name ..~ XETE

P .
....................................... . Rank \/ NO. e

3% ... D.P.S. (Press Wing) 5 - 12 - 2001
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\,\4, 1!
v . F. Khongbri aub-Division/Inspector -0f PbstOffice,;

R 5 A

_ P N
' 4491WQA.H1}€-251;5;ii‘d e
 Typed topy .
- ST €~9-0 L
N aaC e I 20904 B
. i Ehe prosecuting story 3f the C{ﬁ"ésat??t on 5 195 |
- LT e e e R R g i
o it (B v el LR R I A R T
ey 25 3.2004 received a writtenncomplaipt ﬁrom o Smtii.ﬁm”* 51 ik
. " ! ' g

Skl NG U

e,

during the period of 23 2. 2000$to 8 2 2004 hae

govt money by not

P :
of Teachers provident Eund “to the

P

'rmisappropriuted

’

Creditthe S-Bodeposit ' {

. -

tune of Rg 1,20,68@/
(Rupees one lakh twenty thousand six hundred’ and éighty'

four only). On receiving of this the case has been

registered and investigated into. During the course Of

} -

o inyestigation, the aecueed hag been arrested and exami-
e C N '

ned

who has confeeeed his gquilt of misappmopriating the™ '

‘. - Govt,! money' Ae he ie having bad hubit of gqmbling the

i ' '

money in Archery, the pass bock/ledger and

other document

“has been seized as per the EVR 24/04 and MeR425/04" asg
\

—
SUCh a prima facie case u/s 4c9 I.P. C« is' found. ye1l
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Witnesses noted on the sepdrate eheet encloced herewith

. ‘
will PInve the case who may kindly be eummoned,py fixing .
a date,

Sd/— Illegible

30.9./04
S.I..,

.Ren*” T

. - I/ of the case.
CERTIFIED TO BE TRUE COpy.. ,

. ¥
[ .

' Sd/~ Illrgible

. SEALED. e I’
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R l)l‘ l'ARlMl‘Nl OF POSTS
OFFICE OF THITSR, SUPDT. OF POST OFFICLLS: MI"BIIALA\ADlVlbION
- SlllLL()NG 793001,

Y

Muno No M %/(}3 (M/lem Buzur Dated at Shillong the 17 Nov 2004

Y

3 ln 1hts memo No 1'4 5103 04/( herra Bazar dtd 30-8- 04« *gw;as pz;bpmodﬂo
: @tﬂl@ﬁwl’g«‘hﬁﬂﬁtnum shee Bipul Ranjan Das the then SPM Chérra Bazar now PA

'_/\ssxun Rillés 5.0 under Rule 14 of CCS$ (CCA) Rules 19 .§ on the basis of
- stalement of articles of charpes as dete ul below -

'-.\ L
\
Jlo o © ANNENURE -] |
; | (Sldlcma,nt oh.u'n(,l \oikc)mrgu lrmud agamst Shuri Bipud Ran_;cm Das the thcn |
2 H SPM Cherra D'mtr (now PA /‘\wun Rxﬂu) under | \u\u 14 of CCS (CCA) Rudes
i I 19es. T e
LS 17 R - . "o o
RS '@\p:é":: Lo % /\m G -1 .
;( ] "Fh' ‘
T :‘ ‘»lm Ujpul Rn |)‘1s wlnlu workmg as SPM C horm Bazar dunme he period from
Ef‘;!i " 23-2-2000 Lo 8-2-2004 _dud not eredit the amount of Rs 77703/ (Rupecs Sov renly
| ; d ‘i{"j seven (housand seven hundred sixty Uheee) only o Goverunent accownt which
g L ‘were deposited” by the head of Instituions of Ram Krishna Mission Higher |
Al Sccondury School and St. John Bosco Boys/Guls Migher Secondary School
1 ; i Cherrapinjee in rupul of varioug TPE accounts and SB accounts standing at
L i i reCherra azar 8.0. on various d ales. - o
: EJ . .\4\‘7 \ . N
E; Hy the abave action:said Shri Bipul ki Dus failed lo maintained absolute
11 S dbtegrity and devetion to dul ty and thus alleged 1o have violated the provisions of -
A4 Rule 3 (D () & ( n) of ( O LL ou(lucl) Rudes 1964, '
5—1‘.,7, . - - . <
A AN -
A & /\NNI..\URI. I )
); | ':l:“‘:?, N N : . . :
AB 0 DTS R E of nnxwm\uu or musbehaviour W support of the urticle
S T charpe framed against Shei Bipal Ruanjan Das the then SPM L,ht.rm Bazar
e (now PA /\«« un Rll\os) ' ~
' TR
[,
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Said Shei Bipul.RnDay while working as SPM Cl
:* {rom:23-2-00 to 8-2-04 misap
S _',qggi’_)zm:ll.s as detaled below: -

Y LM ALTAT LTS AN 10 Y ST

O UARTICLE -1

rerra Bazar duing the perod -7
ropriated the-amount of the TPF accownts and SB © -

. |
LR h
|

'

i'"‘f'Al(',". No. © Amlof froud Period of fraud Remarks “

Cf 830153 Rs 1052/ 30-3-01 10 26-12-03 :

“U20 830181 Rs 2688/ 30-3-01 to 16-9-03
030 830204 . Rs2960/- 22-4-0210 29-9-03 "
4. 830237 Rs'S5392/- 30-3-01 to 13-12-03 : E

S50 830238 Rs4532/- 30-3-01 10 13-12-03 :

6 80239 Re 336 26-9-01 to 13-12-03 :  TDF A/Cs .

7.0 830251 Rs 3450/ 30-3-01 to 13-12-03 ; | -
c 8. 380252 Res 4472/. 30-3-01 to 13-12-03 « - A

G090 380300 s 36240 12-8-02 to 18-12-03 : s
o100 830310 Rs 799 30-3-01 to 17-12-03 : 1
I 830312 Rs20170- 3301 16 26-12-03 - |
112, 830313, Rs2948/- 30-3-01 10 13-12 -03:

! 13, 830324 Rg 6050/- 6-8-02t0 11:9.03
oo 140 BI033S - Rs 3040/- 30-3-01to 13-12-03 : g
T30 830336 - Rs 1776/ 30-3-01t0 7-6-03 . IPI" A/Cs

o 16, 830358 Rs?(i('\()/- 30-3-01 10 26-12-03 ; '

11 8303590 Rs 2840/ 30-3-01 10 26-12-03

w18 B3038R T Re1452/. 30-3-01 to 13-12-03 )

S 190 830339 RE4ISOL . 22104 SBAJC |
AT Rs 77763/ |
;"&: By the ubove nction Shri Bipul Rn Das failed to maintained absolute integrily - :
AL 2 and devolion to duty and thus alleged Lo have ifringed the provision of Rule 3- :

o )W) & (i) of CC5 (Conduet) Rules 1964, |

A BT ) ' : ;

1N CANNENURE = I '

e . ’

- alfeEtatienlseby which the article of charge frimed against S Bipul Rn :
TIRTIETIEN SPM  Cherrn Bazar (now DA Assam Pifles) are proposed Lo be é
sustained.. -

b, S Long Bouvks for the period from 31-7-99 10 18-3-2004 (S Nog). i i
2. N.OAC books fram 31-11-00 10 1-2-04 (3 Nos), '
: i




P . Passbooks No. 830153, $30181, 830204, 830237, 830238, 830239, '
$30251, 380252, 380301, 830310, 830312, 830313, 830324, 830335,

830336, 830358, 830359, 830388, 830339, ;
1.0 ledger of the above mentoned TPY uccownts und SB accounts, Lo

8.0 daily necounts. | |
List of transuction of Cherra B azar, ' . BN

ANNEXURE — 1V

YIS0 kWIASes by whom the witicle of charge framed aguinst Shei-Bipul Rn Das.

57
ﬁ e Then SPM Lhurm Bazar (now PA Assam Rifles) are pmposcd lo be
: susl'umd o
) ,
b bmu I8 lxhongbn SDIPOs North Sub Division.
2. SmtiMukia Deb SPM Cherra Bazar,
; I the sad memo Shri Bipul Ranjan Das was directed to subnut a written:

. stiloment of defence and also to state whether he desired to be heard in person
f 7 within 10 (len) days of receiptof the stid menme. Inreply Shri Bipul Rangan Das
subjatted'lug stateiment did 10-9-04 which read us tollows -

Hed U S : Y- : ;

““With due respect and humble submission, 1 beg to state that | adnut all the
charges lavelled agumst mc in the memorandunm wm annexure 1 & 11

1. 'That Sir due to vartous personal problun wlhich was beyond my control. 1
“had commlltcd the nusdcc,d

l mnccrcly regret the pu.\::dccd andd nustake conunitted by me.
. That Sir | agsume you with ‘all my smccrlly that this misdeed will never be
|+ repcaled by me. | promige you again that 1 shall remain duty bound 1o be sincere
' ond faithfully in futwre.

: 1 also promise you that 1-will credit the wmount of loss sustamed by the
" Departiment from my sulnry and pension ele.

i
] N Sie b opray to your learned self 1o kindly pardon me for the great mustuke

B comnutied by me .uu\ save the life and existence of my § um\y "
!
F & mAuwlhch\mrgC‘,u(hu.\\vh ispenemiitted® hisslipfe as per lus wrilen statement

above, mtqurw‘[ﬁgmmdcmmlxnccfu“ wry#m Ahisecnse.
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.ol this order by the ¢

. Copytos . \'

Subarrassmentitodihels et :
AR gt et S
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COBSERVATION

- _'l'lic .Qh--;tgcs
hos misused his off _ thespublicsof their savings. The”
act has clearly displayed the ¢ffigjal’

ugainst the official are of very serious nature, Shri BR Das
1cial position andedefrandodat)

s lack of legnity and devo
clenely,be trayedihgs
[ defrauding

shei B.R. Dus hag

public money, ShrtBERCWasen
10 ORI el T a1 '5“?:%;" # 'RJT'{;H gy - ‘
1 Bepictment O it o S imea

rustrandgaliusediat 12 00dmwalliio fuld
silsorsubiecteds
cl*ﬁ‘-fals'd'i%ﬁ’éaused N

«therzofficers ol

FINGrY

Almentw sifi"eli?;g;a»mﬁ@@:bﬁ@ﬁ@@ﬁdﬁﬂggl=
The official, Shri Bipul Ruanjan D
admitted to wll die ¢
slagbeen made into (he cog

Us i Jug statenentEsubmitied- op- 1 oM

harges raised agains um and Uwsines
c.

ORDI_?. R_

CQnSidcring the gravity ol the cuse, 1, Shet Joseph Lalrinsailova, Senjor
" Superintendent of Pogg Olfices, M eghadaya Division laking a sericus view of the
dels of musconduct of (i oflicinl-a,e.@.-h'er-.'eib"ﬁii,o-r-;dewtbmtﬂi1~ef~.pcmlty~?o FaD i wrivity o
njan Das, now Pogstal Assistanl,
bc«e%g;ct’iﬂ-é?"froxtx the date of reccipl

Vicesshou ay nml,eclextaajfg&l_fﬁiﬁélé;i pul.Ra
AssamRifles, The order ol Dismissal will.

harped officiul,

L - =
e . (. Lulrinsailova) |
AR SI. Supdt of Post Offices

; - - Meghalaya Division -

i | | ' Shillong - 79300}

< Shri Bipul Ry Dig PA Assam Rifleg 5.0, :

Tlie Se. Postinaster shillong G 1.0,
CR file of (he olficil. ,
ASPOs (11¢)) Divistonal office
o Sl braneh Divisional office,
0. . O, B

Shiltong, |

S Supdt rgf”éo/st Offices
N\

feghalaya Division
Shillong — 703007 -

lon to service, .
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The Dirveceor (i1.4)
©/0 The Chilef Postilasrer-Gonoial
NJiz.Clrele. shilloeng,

Throwvwyh: SLoSuperintendent ox bost C‘:lf.i:i(‘:c_':;,.'l::_ﬂmli.y{_x

Livision,shillong.
( ‘through Proprr Channel)

Subjects —in hwable Gpncal ageanst kb g7 fetrary oxder
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Llegpected sir

SWASs L Arhitrartlr iy

//‘ € Odat Ly ll,,i_(\l].).“:.‘:IJJ."': flie
Qk’/ Appelloie L ke e ' !
LY , '

of Dismiccal Drom s rvicos foonned vid. SSpots.
Heno NOWFA=5 /0204710 vrahozar datod 1 Tolla Vs
Czoe oL LIL pul bonjon osn, Paoasoam BiLles

LS.(.“Q ' !
»

werking as Postal assisiont oo, AN 5, 0,11 he
inged from scrvice by a whimsical

orcdr of penalty issucd vide SSPOt s, Heghalaya, shillang

Mmoo NoL K, 4=55/03~04 /Chelrabasige datedl 71102004,

The apsellopls is your huwable subordinste viio Lhiagd been

Thé avpallant has ' beun churge sheeted by the Sr.Super-
intendent of Poct ifices,Heghalaya,shillong under
Kule=14 of CCs(CCa) Rules, 1965 under £5p00°s icno Ho,

S P4=5/03~04/Cherrabazar dated.30.8,2004 with moelaiide
Cdntention and wlberior mobive o el Lo s tvice

B

ceaxeer of tha appellont .o boeause manner in which the -
‘dlleged misdeed was commnittoed his net e on cnwaer st ed

in thHe scatemoent of foputation og wharye shect, rosules
the appellant falled to duefend,not to spaeill ol elfect—
ively thereby violatwd the provicion oi natural justice.

AafEer Ly e oy Clirge sheck some endssary oy the :
AL AR e R0 , ' :
disciplinaXxy 4aullloratly Nad™mMeet CIC appullant who asked

-ne to admlt i chalge and the adthiority would consider—
the case 1avourably,I accepted tho ULOpeSLITANA TS0 r="

: _ . ) _
aingly admdttea statdng my willingnoess to repay tie

- ‘involved amount in instalients fiom my Pay, lumpeus - :
filthdrawal. from. GPF and the rest srom LCEG but punishment

orddr cones &g a bolt from tiye hlue . contrary to the
.assurance given by the eulesexy,. urthod, the Lisciplinary
Jﬁthozit;,who was predetelained to meke the applicant
£Ccape goat to-oktain his cdudlbtonce ow cin charge by

_Ll.

. sending endesary. passed the arbitrery,illegal and whim-

sical order of penalty vide §$s800°s uumu;uo.F4—5/03—04/
Cherrabazarxr dated 17th Mov' 2004 : :

a8 I am at vthé"ve.':gtt OL retiXone nt rondsring unblaniah -
cexvice for the last 56 yoesrs,L o not degserved to Le

punished with such extrene pundshinent  dicrd osing e £rom
service drayging the family bowards citermination,

L S . " v -—
The Pundshwment has boon invsoscd vitlpn Lolding fermal
inguiry as emphasized in twle-14 of CCo(CCh)hale, 1965
and theleby decelved me £rom noo princingl o notural
Justice.ns tiic punishment in orerose onaey tive punishacnt
itselt deseryves detail inguiny as cnjein.d in iule-14
of CcCs{Cla) kkules,1964 lrrespcctive oL vhot g oLated
by the'chargpd offiicial.iurcher the o vetion mnade in
the punishment order is nothing but
sketoehy.ilsse agaittance,undar ne Taw, empocwercd any
authority. to shark out hio Tesponsii-ility of Lecording
observation and tiu-r Lep ey Ao, i
the grievances on £ preint e

pers unctory cna

rocRthnd Ly of ploeing

N ---OZ',"
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Tue Cnafye  sneet,un i were, e Yol caeroprdation

of certain amount for which resorting of criminal act ‘
is remphasixed not the disciplinaly i se,The misconduct
and inisbehavior is rosortea when there is a violation
of Departuental rules.In this instant case there vas
no- allegation of violation of Departmental -xules and
thereby the chafyc sheet desarves o be abondtio volid,
| —

- The punishment is arbitrary anl harsh.justice should
only be done but shonraappearndto—be—doiie.The Frin-

CipleTis abseht in this punisamont order.

That sir, oresently I awm - left with only few years
of my service career as I am due for rctircment_on
e -t-2eed wThe harsh and diseroportionate punishaent
awarded meé has put wme in tremcndous financial hardshiv
and I an how left with nn option than to pray your
honour fof sympathetic consideration of UHTTGTECY.

' i .
9. I hope and trust your honour would graciously be pleased
to pass an appropriate order setting eside the order
dated 17th Noveuber,2004 and oblide Fhercby. '

Yours faithrzully

: " ‘ //.)): . .',‘- ) Mo ‘-;.-‘.5 .
. Dated at snillony o “dy )Ltii.gu’lr;ﬂ‘?cbi'xé ) "-’2}12)6‘4‘ :
:_‘The72hd Déc'2004ﬁ'ﬂ" Nongiwynsceng Postul'Colonéy,ﬁhiilong
- ' - e 793011,

(;]r )‘} jl 4000 UIT/ {.‘ : (j\ “ : "S. ) ]
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© . Memo No.Staff/10

- ,Das'; ‘the then
%7 Division issued vide letter No.F4-5/03-04/Cherra Bazar dated 17-11.
" punishment of “dismissal from service" w

L et mrem— e e e .

.
S UM S /G PSSV DS U
T e R

e

,-/‘
e
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PR T ——

~ithat in para-3 of the appeal, SriBipul Rn. Das had stated that _some emissary of the.
" “disciplinary authority' met him and asked him to ‘admit th ' '
.:Consider” th
-~ enquiry for which name of the official
.. S1iB. R. Das also stated in his defen
sustained by the department ’ There s
- case would be willing to pay s
- Additionally; he also admitied hi

* which, in any case, lacks any basis. Ag
SSPQs, Meghalaya Division' vide his O
shall continue to hold.

S A ine - L
) v o A m ;
o DEPARTMENT OF POSTS: INDIA - <
’) OFEICE OF THE CHIER POSTMASTER GENERAL N. E. CIRCLE: SHILLONG-793 0,01.@

\

oy

9-21/2004 Dated at Shillong, the 25-7-2005.
This is regarding the appeal dated 2-12-2004 'prefer'red b

y Shri Bipul Ranjan
SPM, Cherra Bazar SO against the

order of Sr. Supdt. of POs, Meghalaya
2004, vide which {he
as imposed on the official. o

The Chronology of events in (he case in brief is as follows -

< (i) The official was charge sheeted under Rule-14 of CCS (CCA) Rules, 1965, on
- 30-8-04 vide memo no; -5103-04/Cherra Bazar :

(i) . The Disciplinary |aulhorily iss
service on 17-11-2004.
¢ |

3. .. The case in brief js that, Shri B3i
Cherra Bazar SO during the period from 23-2
Ram Krishna Mission Higher Secondary
Secondary School authorities/depositors

on different dales; but he did not credit the

ued the punishment orders of dismissal from

pul Ranjan Das, while working as SPM,
-2000 to 8-2-2004 accepted deposit from
School and St. John Bosco Boys/Girls Higher
of TPF accounts which were tendered in LOTs
amount to Government account.

Thus, Shri Bipul Ranjan Das, ex-3PM Cherra Bazar

non-credit of Government money amounting to Rs.77,763/-
seven hundred and sixty-three) only. : -

(Rs. seventy seven thousangl-

. lhave gone through the appeal alongwith all rela

e-case favourably’ réemam unsubstantiated. As such,

uch a huge amount; yet, B.R Das promised o do so |
S"|1'1isdegzd' in misapp’ropriating"the amount.

On these counts, the arguments in ihe appeal seem (o be a case of afler-though
stch, the appeal is rejected and the order of the
rder No.F4-1/03-04/Cherra Bazar dated '17.11-2004

(ABHINAY WALIA)

Director of Postal Services (HQ) -

. gy, .
bR - \\'\) | M“ ! KV/,
ST S SO

o s | /ﬂ'

S.0. was charged with-

: | (;, ) '




o

\/-‘),/Shri‘Bipul Ranjan Das, Ex-PA, Assam Rifles, S.0. Shillong-793 01"1 (through
SSPOs, Shillong). -

) '1¢5,t?0p¥'p to. ,./ . o ,

2) The Sr. Supdt of POs, Meghalaya Division, Shillong. He will kindly arrange delivery
of one copy to the appellant. L

.3) Office copy
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Whereas your aitendanee

/\/oqlﬁ/ﬂbﬁtamafng Mﬁl ; . : o

13" neaetsary to answer to g charge of * :
25t e ' Bt
’&/S’ ;/OC} IPL, 0lTeqen Bt
chargey.
s _ i
you are hereby required 1o appear in pcrson/by pleader thmc tl;c o AY  the ~ _ i
: : 35C may
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IN THE COURT OF SHRI B-S.50HLIYA, M.C.S., SUBDIVISIONAL
MAGISTRATE, SOHRA CTVTL SUBPIVISION, 5OIRAH, . '

Annex inde — N.
Sohra P.S.Cage No. 7(3Y04 u/s 400 IEC.

( G.R.Case Nn. 7(3)2004)
7 State of Meghalaya '

- Versus -

Sri Bipul Ranjan Dag -+ +Accuged

The petition'ofthe-abovenamed

T*jk" - accused person
Moet ReSpectfully Sheweth :-

1. That the prescent case has been next fixed

for heariﬁg on 22.9,2005.

Rt
e e

i 2.. That while your accused petitioner yas serving

. as Subporstmaster at Cherra Bazar 8.0. suddenly on

18.3.04 some nfficers (with M. A-RaBhowmick, Asstt.

P e ~

Pbst Master Géneral@vigilence) alongwith few nthers

P

came tn your petitisner's ~ffice and pressuriged your

accused petitinner to amit the 3lleged

: ntfence nn

? '"’f%\ )uﬁl the assurance to get the matter Compromiged amicably

;i CA/’ kgdd“& an€ settle the lezue befnre taking any pena) actiop

j ; Xﬁ/«%b y A jadnst Your accused petitinner,

RN
f 7 3. That your accused petitinner was quite ignmsrant
5' //// ) ab~ut the oﬁfence as alleged t111 then as there was

i Eyiﬂ La % I ; fornal cas

@ against your accuscd petitinner

i S0 the offence as alleged was faund tn pe superflunus,

aving any truth in i+ a4 sqpet, 7/&@344}1’@\_, )y

_ oi&wgS]‘O%g}{lega’cion d1d not arise &t that podnt of

bagselene withonut h

time, a4 your petitinner was quite an innocent

| belson having ne guch involvement in sopn nffence.

4.,. Ld
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- 4. :’ Tﬂst %t*;u submitted that:the personq Lrom o

l . P B LA Py,
L _ the_Vigile ce*Cell repeatedly visg}ed he office of
: o ‘f ST DA
2 : your: petit oner thereafter alénia d p Rlying-,
! n \, . ‘n v‘ ‘ﬁo' “" g-[" A '_ '3 . ',‘ ,‘ i ‘-.!s"“”."fs‘;-"" "n'lb‘ .} ’ Ld '-'

metﬁod'bf 1htegrogat;ng ng; accpeeéﬁpgt}tigper

va
)
n-
3
7]
e
@

A abnut the‘ellege( offence without»showihg me copy

SRS
\ of the F. I-R./EZQhar nr natuxe of offence allege”,

which huq had embaraased your accueed petitioner

. .,
. 5 L.

\ ' without having any gxound for uuch intcrrogatinn. ‘

o Torotw o LI §
. : ‘0'. . . ., .
I . -

¢ . . v .
-4 N

Vigilencc were- trying their level best to extract

from your ‘accused priticner to get eome extru-
J'.'_ ',
gpatification to geL the matter compromised But when

b iy : .
. ,3n RO RGNS

. " Ie '

that declgn Was failed Qur?risingly on 22,3, 04 he

L Se o 1hat hou*ver though the persona £rnm the ’
!

w'-a,f, P ‘wv«g

oo WQB‘“uuanded and thereufter on 25 ‘3. 04 1t .Game to

_______—--’ '- .'.
the aCCUced thitionCL'“ Pnowledgc thct an r. 1. R-/

1

Kzahar was file by .Smti F. khongbri Sub—uivieionul

5 Inkmnctor of Post Off {ce Noxth uubdivinion. )

- ~
i oy i . m—

llmnq - 193001 at oohra Pblice otation. Acenrdingly

in‘peruuunce nf the said EIR/n'ahar your petiticneL

, s 3 ". g, o
JE wau_ﬂrxesteﬁ oL 25.3.7¢ co4 itcelf and kept in custndy
- - LI 1, . S :

till 29:312004 and then Leleaaed on bail an that

N ' . ety t
Ga

Cay 1 e. on 29 3 . 2004, :1” a0 f

) : T . S -"v"t v
.

R4

W
-..ﬂ LI

\ L. P ' 'l‘hat _1_1_.' ir ﬂubmittec thut C-u;‘ing the course

o nf CU“tOdY fzom 25 3.4004 to 29,3, 2004 your accused

|.l.|

f-'UJK_-= " petitioner wag grilleu by the Investiga%ion Officel

cand ..

e
.

e -.
,ooTan
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and was forced

-wﬁffud

e confessioQal statement
X3 { . ‘s-" "l‘ 18 l !" . ki :
» ;'. \ )“t-p, l

ffenc KGR

A ~;f.‘:

h B i‘!,’ '
ﬂ".l.:,, e\

r,'_

.
.'Y-vl‘ .

,.-" ,‘J ) "
the knowledge of*your Honour that on 26. ‘2004

b

the learned Counsel of the accueed petitioner

ﬂubmittqd before thiﬂlon'ble Court that the accuscd
."'H’”‘.‘!‘.I;.‘.f-l LL""' .I . -".-1( \.
pctitioncr\wan not gutlty mnb waa

.prEpared to stand

( : ; .

b

trial éf the oFiencew So al=0 on?30.0& 2004'your

,«-,0 t - ‘i‘u sl .:-.

petitionox (accuﬂei) au1miitcd a writien staicmeut

ol . [ ) g. : , .
.,_.. » . r P -

"tuting thnt he dcclined to make ajconfe=siona]

A 'L

q et

. statement.. Aad ag surh,.it ik &mply clear that inapitn

\~¢ ] Yoet ' t "(nt
’

3\

'of fhreuf, coersion etc. your petitipner tilI {hen

"'ruxrw. Y

did nqt aCmit tho quilty of the;offe?ce ?s being
f,fj In ,‘”_ -'410 .'-'r‘ LB . i -'”\ "[? ::.:",'_.

[«'\: -

:unhinnocent man, uho has bsen made guscape—goat *n

- .t'._
. o

! vy t x-ﬂ.’
che =1id ﬂdﬂ@.. : -
Gm\' That thered£10fthe plancution inapite of
' o g

filing of. Chuqu*QhGCt and on’ appearmnce Y the

- .y, * 'l .. vy -.." L ":( . .\‘- .
uCCUaed petifimner beiorn this unn'ble Court, ne

- H ‘“ ) . gg“ﬂtmn J;W,v.

copies of any qf ihe documents relating to the said

,

case huve btcn gerved on the uccuae petitioner til‘

K . ,-,_'

r - r

. da %: g0 _hto tnﬂw nbout the nature- of offence and

¥,'-">‘ ] .,Jn;.-.”"’l

to LaPe apbrocxihte dcfence.in the Baid Cuﬁe.

9. .t Th i it is SUbNitth that Simul{anequglv

a Uopartmentnl Proveoding was inatttuted againﬂt

ycu: uccueeh metltioner for the aIICgeﬁ oﬁfenco and

1 |

the Pume‘was groceedeﬁ against ngtfln accordance

with law, .-

- g

. Iy

E g

T
3

e

N b el T

o e,
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-‘1aw, and an such tho fmnding of your uCuUEEﬁ pCﬁit4~

a3elch o) gui]ty of the ofFence NiChOUt exhausting o"

""nll the prmcedura¢ requircnents for ihe same i

:ill@qul ungust -and qu1te COntrcry'to le..;.f”
Ta]inc the pequmnt mental Cnn 1tlon OL your accused
pEthLOn@r some emlssarv promiqed to drop ihn‘

£

proceﬂd¢nqs if your accuged petjtioner admitﬂ the
ghiluy and deposit Lhe unount accordlng to their own -
demand and ﬁiCtaLe. Your uCCUoGd paiitiqner on gao@
faﬂth und on covcidcring his service career mﬁd
ulSO being the only blead—earner of his family
bc1ieved in it thut the c =e would be dropped as

| promiaed and had to prrt with gjﬂam of_Rs,7o,Ooq/~

N e.lu.-pv

me he GcP—“un”'

[ LN

ol nerlvlonerklying wiéh fhe
‘('

AuihnrityIQithout bLoanr fhe guilty of the offence.

o u,.l',"' ' -._- W RO

100 That :I.t 1s qubmitted that tlle said

Authority'in col;u:ion with the Pbl@fe again nn

i .

falae promiae toqet the criminul ca"e alao Withdrutﬂ
g

N cnmprOmise wanted the accuqed petitiﬁner to giva

an underta{ing b fore tnie Hon'ble Court'to pay

‘.1‘4 - . ._._ ":f' "',\‘

the balanceaamount from the pay and gratuity oi

YOUL_ucqqgeddpetLtioner, Whlch axaxxii

'q‘ . T a.re all LI

h

3

T e e e



e ek e - m—m e e . A . ey

sl B | '
are' all makingﬂ“gqt—ﬁanaged ﬁy undﬁefinflueﬁce and
Lniexerciseiof extra—judiciul power moct unfqirly,
depriving your' accused petitisner to face trial in the
~Efance and take defence in ‘accordance with law to
pLﬁve_innocenLe_of ynur accused petiti&ner, which has
"jeopafdisediand prejudicia1ly uffected the- 1nterth
af vour petjtlonor tn defend hims elf as the right
'duarmnteed unéer the law nf the land but has heen
Lrv1ng tn virtimice in, the manner an¢ fashinn invaf

mﬁgr cnnninq WAY o

11, | iThat in‘fhe aforesaid féétQ'anﬁ circmnwtanca:,;
of the case when it 1s a clear cut case »~f denial nf
vQUilty and dental »f confessinn, the cace should have
been fwlma1ly tried in accordance with law without
putting your pctitionsr in jeopardy by undue pressure/
'influence and, trying to victimise thereby tn supress =

topiade the case and to find out the actual truth,'

2. . Tﬁat your.accused petitioner 2N Peceipt of
sunmon “uly appeared before _Your Honnur's Court nn
03.02.2005 filing.nece gsary Hazira and - your Honnur wa
pleased tno flx '03.03. 2005 being the next date fnr

next appearance of the mccused petitinner withnout

P3Efing an& ﬁrder showing the purpose for which the :?
next Cateé ig fixed;‘However, on that day your petitinner
ool udf awhsnc due.to gome unavoidable cirrumstanceq;-

13.. That vour pctltioner an the next date £1xet




|
a
!

s
5
s

v

An 7 4.?ooJfanpcuLnd bCfOJﬁ yﬂuL Hwnour' Court by

i g "'

filing nwceuanxy hd:i:a, but aqain the next date

f ‘-,.Fr

i.c; .00 19 '03 was Lixed vithout shnwlng any turphse

Enr whiciy the:date has been fixed,

14.. 1hat the undGrLaking to pay the balanee ﬂnd
the maney receipt *howing the puymcnt of R=.7O oor/~
is nwthing but Undul cners ion and undne influence

has bogn ~o IGCOVﬁreﬂ befoxe pro&iaé the guilty ol thc

ofinnce which cmnnot he pxoved uithcut trial as

aijawLGn ox proor of the guilt »f the nffence and

punish your accused petttioner N

i

1.

R
v

15, - That meLe recovery of eome amount und an

U.

unﬁertqving to pqy the b‘lmnce if- hregtcd dgalnst yoaur
accuscd pctit;oner of adinies 4pn of the guilty nt the.
offence' it'hiii emount to é gro s 1rregu]arity,

iJlﬂgulity,anawtotul dcniul of justice without being
tried £orma1Iy aftcr eyhuusting all the legal recquire~

ments and findinq; arrieved at after formnl trial of

the oifenco.agﬁj

16@ - fha‘ it s wost re~pectfully qubmitted there~

fo:e thﬂt by tuking by £orce and/or by canrﬂion,a mongy

' rgcﬂipt oE L .70,00Q/ a8 recovery and taking an under—

taking to rcvovcr the bvldnCe umOUht from salary und

gratulity cte. ..

r

e T e e —
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.....

gratﬁity etc. are all heve been taken not as a
attex of ﬁaci that the qccuhgd petitionCL have
voluhturily ubmitted the guilty nf. the nffence
Mere money. rccolpt dnes not make confeﬁ@ionul
”tutemrni oi aﬂmjrclon‘of the nifence since thase
mqney receigt{ were abtained under coersisn and
| miSuéimg théﬂ and'thereby‘try t» betray the cause

justice,

It 1is, tmsz:efore,,pra-_\rc--f1 that
yﬂu1 Honoux wQulL be Pind enough ta dgnere

the mqnev LCCGlpt and the undertaking a

c0n£e<"iﬁnhl statement¢ and in exerciee
sé'
;of youl Honour" diccritinnery powers may

'Lindly glve your cCCdQed petitioncx &n
Aopportnnitv to face thc trial »f the nifence
direutinq the oppouite partiaa tn uuprly
‘the c0pie nf the documente etc. immediarclv
'to fée gccused petiiioner and fix a next
date for copy and thcreafier quminq nf
;charger and procceﬁ in accordance with law
for tho trial ﬂf the offcnce, to meet the

'ends of justice,

And for thig the accused petitinmner, as in Auty haund

shall ever remain grateful ta vou.

e ( SRI DIFUL KANJAL LAS)
B ' : ACCUSED _PiT 1T TOMER
Qape:m 0509, 2005,

R

Placet- Canc Lra mmJJi. )

,Vak&lmtnama cnc)n rad nlz\sha




I8 THE COURT OF SHRI. B.5. samzzya;
) .i . - Cooon
we U t.[

GoR- Caso NG 7(3)04
U/s 409 I.P.C.

' : . > ' [
STATE : VERSUS - Shrie. Dipul Ranjan Das of
' o ' S . , P d T Guarter,fongmynsong,
R o B . , Shilleng. 6
. /8 RDER /T
s 3a0a26U5, _ CeR. put up on call today, Accused present in

N S _gour alengwith his Ld.Counsels. Seen the ordes Lt 30 3.0,

UL RN

= yngxeln he deﬁllnca to make a statemsht. Alsy ceen the

%?f' fﬁ; u}dcr €t 1903502005 wherein the sccusad person undercakes
f P 'T'ji Lo‘repay a: balance gngunt of P5.50,6852/ Ag pur uhé
AP {'ﬁ conuon“ion of his Ld.:Counsel this Lun\.muun“ﬁ Lo
§ e o huving made @ confession whereby meacy has Loen mise
ti{”ﬂn e apprepriatfjo Therefqre this coort crdars
Ry gainut the accused persen Lo continue i3
uevelopm:nts-occurv where oriexs uhal

the ¢ indjngse

P
3]
W]
[5)
78]
o
5,
&)
U

T
9]
Lo}

In*orm all comn cerncd accoxdingly.

o

Sd/~Shr “1.B.5.%0hliya,M25),
& Sub DPivisional Magilstrate,
i . Sohra Civil Sub Divig :ion,
Eahro.

i

. I S i

1o Tha Sanier Buperintendent of Post Tifica,

. Meghalaya Divisien, Shill@ngpfur infermation angd -
necaessery action.

Copy to 1=

.

%ggg' S \/}»/Bhri.mipul Ranjan pas {Accuzed pouien) rcaidonu
L i T @f P & ﬁuarter,mengmynsanvsobJl‘ango ‘

W

) ) S . . / .
CAfJ \"‘Uﬂﬁ\ _ o Sub Plvih*onal Magistrate,
\7Y;~L o S | - &ohra Civil 5Sub Blvis s

. W/ o . . ‘ saflrmo : “’
<’_ei;;;, E : _ : 'J?f{. I

ra
4~
> C

N
~
RPN, §

cresatiingg,
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"IN THE COUKT OF SHRI B.5.50HLIYA, H.C. S, » SUBDIVISIONAL
MAGLS TRATE #SOMRA CIVIL .‘JUBUIVIHIUI\ SUHRA

LA 2

o uchr‘u Pa5+Caze No. 7(03 )/2004
| (under sevtion 409 I. P.C. )
( GdR-Caee No,' 7(3)04 )
btate nf Meghalaya |
- «Vérsus -

tSri Bipul'Ranjan Dés . oo ccuged Petitioner

The humble petition ~f the . l

“abnvenamed accuéqd Fétitioper

‘Most Respectfully Sheweth.s-

| 1. fThaf;today,is the déte fixed for orderc/hearingsﬁ

!

C2. That your accused petitinner begs tn withdraw

the undertaking dated 19. 5.05 filed before thie Hant'ble

Court under durese, &8 he hag voluntarily nnt p id any

'amount but the c»'n'lc:e::meﬂf1 Authoritice by threat and undue

1nf1uence aeked the accused petitimsner to B@gﬂ nn

" varimug papem arnomqst ntherg f£ar. using the same in the

'app&ication for withdrawal from his nwn G-P-Fahccount

No.‘/(TOI 7:) This was nat vluntarg but it was under

duress and undue influence. As the allegatinng are vet

Lt be pravcd and the amount of Ra. 70,00Q/-(Rupees seventy

'?fthousand only) 80 taken ae depoﬂit from ysur acrused

| petitioner st.P,P Accoaunt No. [(OC/F ) cannnt be
termed ae “Defraudc amyunt * as the fraud has not been
' proved-by.the eoncerned'authorities/ﬁrosecution befnre -

'thi= Hon’ble Court



3 That till now no coples ~f the dncuments/papers

against the accused petitioner has been supplicd to

the accueed petitioner by the prosecutinn in the instant

cage,

4. That your accused petitioner's initial defenee

(before this’ Hon'ble Court an 29.3 04 and 30.3.04) plea
was that he is innocent that he may be tried foar the

alleged nfferice ag expeditinusly as peseible by asking

the proseuctisn to supplg copies nf 600uments/pap=rs

againet him and prove their cage in the trial i1f -1t 1

true before thig Hon'ble Court.

Se Thot the undertaking duth 19.5.05 has been

written by an unhnown person nf the concerned uthoﬁiti—

¢~ 3:- eg colluﬂively with the police and the accueed peti%iu_

"”;';{ oner was asked to *ign the same which was mt wmlunta-

‘ﬂ ry but under duress and undue influence exerted by the
police:at theLbehesf of, the .concerned A{Jthorities°

Ge  That thi” petltion is made bonafide and fotrbhe

: encq ~f ju*tice,
7 It is, Lherefore, mast rPSpcct‘ully
prayed thnt your Honsur wosuld be gracisusly
: pleased t2 allow. the accussd petitioner da

withcraw the undertaking dated 19.5.05 filed

N his behalf before thls Hon'ble Court under
undue- influence, and/nr pase such further ~rdpr
/8, ‘&% {5 your Honour may deem £it an@ preper

in the interest »f justice.

AndEnr thl the mCCUS@d petitioner, as 1nduty bovnd

I932TURD br° é)iﬁ’

PETIT IONE I‘}?

S | SED XENX
Datesz~ 27.10.05.

Place :+ Cherrapunjii,
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i BEFORE s LX.CLL.L{\N(..Y LHE. 11(&.1%9:1* OF :mu;m M RASTRALIE Y g
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R - S UHAHAN Ay uLw DELHTL 110001. ' '
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Review hppln No.:'TﬁmJBf'ZOOS‘#‘

>(OP747 B

, An appchaLLon IqL review under rule - E
.le;,waf NOi{o? -_zg—A of Lhe c. c.u-(c C.a. )Rulec' 1965 for

review nf the Appellate nrder daled 25.7;05

Pv1)F'p¢phnﬁi”%
24~»4

<pnﬂseﬂ by the Appellate Aithority vis;

3

A

o SR ._the UiLector Al I’Of'tcll ﬂervirtes (Headql.larter) j
(éfggZ) | o N.E. Circle, upholding the dismissal ﬁrﬂef Ei L
%Q CinY‘ _daLed 17 11 04 dicmiretng Ahe services of NS |
N the review petitioner as:Poctal Asgtr. {, :1? g
| _ﬁuuam Hitles,uub—rbet Offica,SLlllonl-ll o ; Q@; ' {
’ ' = And - | - ‘ - él ’ ‘\
. In thEmaLlegngi & S ' ; L
Violatlon SE. Artlcle 14 16 20(3) an 21 ¥

of the Gonetitution of India and the atler :

_Jaws of the land, ¥« S :

- f\nd -

Iﬂ‘the MQttPr Af s

'bhri Uipul Ran{an U39 (Uissmisged

- - ! |
roctal AGSLL oy ' '

2L the Agsap Ri€les Syph-
: : . 3 ' '
S lqst Offic ahlllonq 113},
_ i reﬂiflent 2f -~ Quarter | Ve Typw-ta,y,
L

3
. | . b
x Hﬁnmmyn g Pnstal 4y c ' '

arteir Comp ey, B

1 L.o. %s('z’.gs.shilmng,' - ' S | ',;,f,

?i ilﬁ | U;strict: Bast Khioaq Hills, Shillonu,_ '}

.ui ;ii% Heahalaya 5t gte, | g
RS 3 | ' RRYLB 185 v ot

-Vercug -

I, The uninn
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1. The Union of India, being repregented

k by Lhe becxetaLy tn the Govt ~f nila,
’ C . 3 -\71” |'1.'_|' R

Uepartment of Pocts, Central Sachivalavya,

The Chief {bat Haster Geqera;{ : . _ x

Nolth Lﬁﬂtern Circle, o '
L . N

A BT P u,uhil]OnG - 793001'u“2$9:7“-

UiﬂtriQtE;Pa ;& Khaal Hillc(ﬂ;'ﬁ’ . i . !
Meghalaya. . . R
"3, The inet Master General, :.!° "
rlr-‘r.'i:h lastern Circle,

V 0 uhi]]nng - 79300],

Ujrtrict“ East thsi Hill b

k:S;PLJ deWQL&AXDLL:’

Mgghalaya. ' ;fia,g;

4. Tpe7Di;ector(neadquarter),

o Qﬁficé*of the Chief Postmagter General, ' . | I

) T Noxth a gtermm Circle,. - . - 0 I

v O-uhil]ong - 793001,

e ' Histrict_: LaﬂL Khaﬂi Hlll , Meghalaya.

‘Yhe 3énior Supefintendent‘of Post OFftlcoes,

5.

Weghalaya Pivision, F-OQShillonq?793001,

Pistrict: Egaet Khasi Uills,'“eghalaya. |

60-0 r

1

' . : . l
@ ! " - a . . ., !
" ' ' : " ' Vakalst NEND . s ;

v s ke
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Ge. ’l‘he Sub-pou tmaet er,

Cherra Bazar Sub- rbet Office,

'

P. p. & P.& Cherrapunjii,

\//bistrict. Egat Khasgi Hilla, Meghalaya.:

7 'The Sub Pontmaster,
Cherrapunjii Post Office, -.&f‘
Eﬁbm & P.u.Cherrcpunjii,

Ujetrict:‘East Kh=gi Hills,. lleghalaya,

.. OPEUSTIE [N LES
The humble Review petitinn nfthe
abavenamned Review-Pétitionerr
Most RESpectfqlly Shewéth 2 -

1. X That the review petitianer caies 24 a‘very jalolo2 4

' fmnily. After the death of his father he has been compe-

1l1lcd to takeghe}job'at a ‘very tender age. The review
petitiéﬁer wéé’initiélly éppdihted io the P &1 Uepartme
,nt of the Govs. nf. lnbia thrdugh the uhillqnqlmplnqunt
Eychange as a nail Peonn nn 4.4, 67 and he Joinr‘(1 the
:'.same oan 1«5.6?;'He was declared quagi permancut and then

. pennanent ge Postman in Clase IV oltalf,

2. - That' during the cnurse »~f his zervice he.nnﬂcr—
wenl various trainings and sexved in various plices Al

the then  Aggan and‘breﬂentlyfof the atate »f leghalaga,

s e

3. "That in order Af-his gervice he was appolnecad
as:a Postal Assdletant and wag confirmed, by dint 2 bis

-devatinn tn luty and sincere wnrk,

4. That while the Beview SPeritinter wan mevving

ag- Subpoagtmuster at Cherrapunjee Subpostalfice ~f Eabt
f . ' -

Khasi 1til}e. ..

~C§3Lu%4»i{LCLyt)nyaiyzg- f
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Khagi Ul]lu Uietrtct of the aLaLe nE Nehhalnyn sudlen-

ly on '18.3, 2004 some officers (with 41 A It. UhnmntCP

nsett Ioﬁt Haster Gcneral (Vigelance) alﬁHQV1|h few
wthcrq Cqu to yaur Review Petitioncrvasking tn adinlt

alleged oflence on the assurance of qetting the matter

'cqmanmlsed amicab]e and settle the game belnre tallng

any penal action., The Review E@titioner ey nqthinq.

sbhaut the‘matter and became pefplexed.

5. Thayt vide No.,F4—S/O3+O4ﬁ3herra Uazarfﬂf”.

.22.3."-0-4 is:;ued b\} Sr. Supdt. of Poat Oi'ficof-? Heaghnla~

’ [
; o va Divie ion, EJhillrmg, the Review fEtltlonrr an

wa
r‘ N -

- placed unc 13 t=u'=penhl')n in cantempla tinn nE Indtlaving i

a Uepc‘rh“&"lit'd Proceeding :xrminct him Unﬂer the Rules

" . ‘ applicable anﬂ/qr in fqrce.“

. ‘ . ' ‘ S’l(;f"ct\hc\'- .
- B : o A Gopy af the afore Laldrqrﬂrr Qea, ‘ :

; . - ' . . . N '

AU : _ . F 22,3, 04 j,.; enclozed hercwilh an | '

«

'WGS

-~
Ty

L iaTtaeT

~

el
PRI

marked as l\nnc>u1c - 1

6.;f lth thereafter an 25.3. ZOOﬂ'un F.l.pr.

1odged n the uohra P.t.

' '
aqalnht the Henlew petitinner

. alleqinq tlut the 1cvicw chillnnrl
' Govt.

ha misapprapriated .

maney tn the tune nf Re, 3, 20 684/~ (Rupces ~ne

lakh twenty thousand aix hundred einht faun LA AU DR SNTR

' . ' , ]
revioy P?tiLionoF was u]l(”led nvhoxdlnqu 025,309 o

.an"] wan keplt .‘t o lice cunbady, N G.U -'>|1L'1:‘,' wans mate
R A P N VR T Y E R 25.3.05 and Sahra Polvaitine

', "i(r:,“l )/ 01 unde, gectblon A L.1wC. wne o) e f‘-ui.rf— .

trre’ Aaaingl the reviewy nat it laner, . o

N copy nf khe ni'_rn:f?:ﬁ_ﬂﬂ LR

: , , Agter; .

-
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. o ,..‘ .M&W;FE,. IR
[ ’ o . .';’"
4 {'.' "
» 4
: o S
" 5 - ] d
1y . _ <
Jbﬂated'25.3J04 under section 409 j
”I;fFC in Sohra P.5.Cage No. 7(03)/04 @
-"is enclnged heretn andmarked ag
" Annexure - ﬁ:/;)7 '
e ' '-g; .
78 That qn 29.3.04 a bail petition was maved in

the lecame? 4.Y.M.Court, Lohra anl your revigw patiri-
oner/accused'hés been allnwed beil on certain contitinng.
Accnrdingly bail bond was fufnished and youl accusel/
review ﬁetif&oAGr }e now nn ball. But the learne” Conurt
A 29.3.04 Ardere? alen that 30.3.04 haz bhe=n [lste? (ar
the confeszional statement of the accused/review petiti-
oner.

Be'yha ag 1t may, the learned counsel on hehdlfl
nf the accuéed/review petitioner gubmittedééﬁﬁqre the
learned s.u;LPCourt Snohra that the accusze pérSﬁH pleads

nat milty and iz prepare? tn atand trial.

TRES That as uzual a0 30,3.04 when the acenae? veyley
pe it ianer waz apkel ta make confesslonal statemsnt in
percuance of the nrder dated 29,3.04, the accuge/reviaw
petitioner pubmitted a wrdtbten statrment bi fve the
learned Coyrt bEating that he declines t» make a ztate-
ment vide sgrder dated 30.3.04 apparant on the L[ace Af
recnrds, whileh is well known to the nprngite partlcs

herein alaa.

9. That on213.4.04 vide postal recelpt UCKH Recolnt
o, 3698, dated 28.4,04 1t appears that by untue prescure/
Influence nf the'concerned sppnsite parties, the accunel/
review pztlltioner whn wvae aicfZIZZ_z:Siégiea to 2 Lan
various pépens (after.his release from police cuzt~y)

o

a cum af 1tg.70,000/- (Rupece seventy thourand anly) waa

withdrawn ...

o —

4 e

Py

-~ 0
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justice.

; "ﬂ vtLh”raun C:om tlhe ol lund.hrcaunt ng ihr acounal/

“.revicw pctitioncx (which account is lying wlth the

concerned opposite anttea and the Lame hag bGCn ahiown/
¢ ._r; .

JGSpmtche@ by thu cancexned “HLhOLitY/OpDO;iLiE" herein

as Rcfund nr r"ef rauded amount (by "hqvlnj the Fame

hav;nq been ﬂepqgited py the insvant accused/review

petdtioner ) witpout prowving the oEfence}_fraudently

using thoce msignatures »on accaglans as and wlvin arising

to meet their ends of making the instant accuserd/review

petitinner a scapergoat. It ls therefnre apmarant an?

clear From the facte and circumstanced that due t»

un”np prescure (ndiinflufnco ol Lhe. nppaslite partiles

exerted o the 1n"tant ac«uaeﬂ/revtew petitbonze the

opmcsite partleq,are trying tn make nut a €alse claim
. [ ' .

that the instant réview pE'i:it’if)ne:c‘/«‘:‘xc‘(‘:.u.'se?(1 hat adirre?

“his guilt, which needs o thraugh engulry farthe sake of

I

10. . That on'2519.04 vide Mo, F 4-5/03-04/Chervra Namar

dated 25,3,01. L’ﬁurﬂ by the ucnidL Supcrinten lent Af

- Post Offices, Qgghalnya Uivi lon,Auhillonq—7q3ooj(0|p3-

gite party nn. b herein) the suspensinn order Al the

review pctltlouer.was suddenly revnoled without any rhyme

and reagon and youx nCCnced/TCVi W pctittﬁnrr wan Lrang-

frrre‘ anl rv;t*Le(1 vide order Fa. Bl-Ratal Lans1/r /L7,

”atn4‘25ﬁn lﬂ gﬂ Aot WULELe o7 Dy Dt OF 6 Lo jy st a L

MeTietent

-ohdiliong - 11.

“u . Bopics ofF the afAresai! - dp)s

nl revocation and transfer dalst

25.8.08 and 25.8.04 are enclnascd hnrels

and i rkedt ag Anncxnre -3 and 4

" i~

egpictively.

40
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11. . That vide Memo N, Fe4-5/03- 04/Cherra Bazar,
: ‘.N LN '
dated 30.8.6&, YL ‘review petitioner was cerved with

b gl

T e e —— e .

wz! .»!'4" 4\«..

';etrangely it appears hexein that although the basis nf

Q-
]
d
oy,
Qéz
the chnrge sheet in the Uepartmental Procceding. Dut ’;€§§; l

:Charqo and the period of alleged misappropriation

remolninq the came asg in the C1iminal case stated ahove,
v

.thn nmount 1nvolved lg lese unw than in tho Crlmlnal ‘ ! -J

baﬂe. In: otherwords, Ln the UepPerenlal llOCCnﬂlnq ’[
" the amqunt mleapprOpriaLed has been al]egedly shown

as _.77 76J/—»(Rupees "eventy r*evc-:n 1h0u and geven :

'

hunb;od ciyty three onJy) whereds in the Frimima1
Tprﬁcceding (Fﬂf dtd 25 3 01) the amunt allfgndly

miz appxopridted has bccn Qhown as. RF 1,20, 684/~ (luw 2a

e lakh twanty thoucand s51x hundred eiqhty Four ondy ).

-'And cqn"eqnpntly in law it is not allowerl tn hald tws '

r

"imnltanoouuly neparate pLoceedinq fox the zame. anl
- ajleged '
|hn'nn1y/offnnrp by thwlnq a qtiqht dillerent In rhq

'Amﬂnnt whi“h tnn is canLra”:cAory antd canfusineg.

A capy of the afnrﬂﬂnld “Hh”rimom
ntal Procce”inq charqe chfcl 411 3. H.@ﬂ . - .

is enclohcd heretn and mekcd ne nnnrvnln-ﬁ;//

J;f

12, 'Tﬁat o 30.9.01 wide charyge vhﬂat 1. an/fﬂ
_..—_'7
nf Sahra lub:/thc police enbmitted a Chu]g@ sheet

agalnzt the dnstant ncwjﬂfﬂ/Jerew prritlaner hefare hhe
- learned.Churt of‘o-U-Mﬂ,uohra,onv30.9.04 ey U BT IPRRE
3. - £ N .,.'. ‘i . - ’ R : . o
the aforei:aid Cgiminal Proceeding, just after 30 days nf

’UGpttl;cthge sheet on 30.0. M.
: " A copy of the afnresatl lwllue

' 1
*charge sheet in Smhra P-b-tufe 7(03)/04
atd, 30.9.04 ie enclosed hereth nild

marked as Annexure - G. - . :

— e , | ./’</f R

L . s ) Vakalatnamwa . .-

R,

A ) o g e o

REEA timr o oy
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13, " I'hat thpreafter vide Memn Nn, F-4-5/p3—04/

<
Cherra Bazar, datcd 17.11. 04 under rule 14 nf the C.U.5. {
- : aimnl <
. (C.C. A-)Rule_, 1965/onjthe basis of ﬁtatements oE articke (3&
of chargeexwhihh ace name nnd aimilar ln both the Yepart- -3 !
mental Froceedlng and alCO in the Criminal Prnceeding .EB i

a8 stalked abovg without nlding any enqulry (except the {E%)

N equirr Vigilcuce enquirxy, which report cnpy afwhich has

n2t been QupplLe’J tn the inst- reviey petitisner) and I
without followlng ”ue proce’urds established by law and

in complete violation nf C C.S5. (C.C.A, Mules, 1965 and

. alzn thsz p:inﬁ;plua 2£ Hatural Justlee, *thg g2rviceent

the inetcnt ac;uacd/review petitinoner has been dismissed | ﬁ
: with effect from receipt of the nrder. The dismiséal j i
% ' nrder aforesai:l has been received Py the review petit{- ‘ ?
: aner on 18.11mgn.' - : !
' {
l A copy of the aforesairl dismissal ! ‘ i-
3 : ' acder dated 17.11.0{ 2L the review petit{nan- : {
é er's cervice 18 enclosed heretn aned markea | ;
f as Annexure = 7. g
Eo .
; 14. That the review petitioper belng thug aqqrleve? :
" . by the afnregaid illegal and arbitrary denisanl ) de: . ’ ‘

‘passe! by the Migetplinary Mathar [ty wiLh?Ut alvibayg any
: 'oppartunity of hearing and with-ut faliowing due pracess
~f lav, preferrgd a Yepartmental Appeal an 2,12.72004
ahich was “”drm ired ta the Yirectar (i) OIILP A the
Chief lﬁ"Lmddlﬂ; Gencral, H.E.Clrele, Shiillaneg, Heehalaya,
Abkleoig mlyu, Lhe alleogetd confercinn In sl a conle miag
Lut e ta unlie influence and threat Ly the cance e

huthqnilies/ﬁplpsité partiesz.

N ¢npy oL the af~resaid Wepartmental
appeal’ dtd, 2,12.04 nf the revicw petlti-
nuer 1e encloacd herets and marke! se

Annexure - g, )

: 15...
A |

Yalailnl nsmn
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15. That thereafter in complete vinlation nf the

procecure eetabliuhed by law the_ appellate

*

authn rity

iow ;\0!‘1\.5—

l -
L réjecte thu UEpaerental appeal nf the rew
P ander an" upheld 1llegally the Alsmissal arder dated

17.11.04 mmt arh itrartlv and unreaf=m1ably.
N capy »f the afsreeaid appellate
prderqﬂatedA25.7.OS te enclnsed herewith

: - ' and marked as Annexure_—/f;///f

- L

That meanwhila far thc same alleged nffence

.16.

2(two) pxqceedinqs werc nn again t the tn"lunt acauned/

review petitinner. The review pctitiqncr as accused

'receivcd 1hc cummona from the lcalncd COULL Af Sub-.
- divisiona} Magistrate, Sehra Court in G.R.Casetn. 7/01

iSsued oq_2a.10.04 asking hl tn arpear ~n Q.12. 04,
B hcenrdingly the .accuzed review petitinner in appeaving

. o ' : :

v . in each and ever day.! : N
A copy of theafnresaid snlnrnmfdtd;'

e - 7 55.10.0% is encloged herewith and i ke

o I K ag Anpexure - 10/

17. ' ‘l'hit on- 19. . 05 at the behest of palilce (uonkinwn

[ . ‘
fo ' “tn the uccused review pCtitioner) wrote a petition
o _ addres cud to the lcarned Court o£ 5. .M.gohla and the

o :,I o "acrnce‘l petition@r war asked to glgn the mawe which

'~ Fheo

Ap l')"ul o hean undertaking fram the acenecd

eLich thial he. hn‘l dep- nedued Ra, IU,(H‘(\/ SIEAL R 4: o1

~ride I';Cttl LcceipL therenn. The review petit jwnOI ‘mL’

&

untt elﬂxun'linr; the fmplicat 1ona rtan"\ the some mir‘h v

hrig hegn dne to un‘ue Lnﬂnence an'd c-ﬂ.Jn"lvﬁ act of

|
the palice oe ‘well ag the apms ne part Len with thrent

Cond wne 1Lﬁ1uenng m the aconsed/revicy petitinngi,

VAR LI T IR I PRI

! ‘ . . .. —
. . VEREQL L Hcane: o 4 4

'?3 | . 2" —~ EErR

Ly
J

. . Y

. ) : . - d

' . ton vide Hemd N'). Staff/109 -21/2004,. dated 25.7.05 o d; :
=3
/?"——
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e ——
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I ‘
.~ 10 -
';g;“’ﬂﬂyﬁwiﬂ ‘ R .
» ‘.T : .18; B lhut on.aq;o?ﬁ,day l.ey dh,S.Q.OS the revicw
e e
i .

~Tpetitioner/aCﬁuged made 3. petition befare the lcurned
court of S.w -M.uohrah and pleaded not gutlty and piayed

77 that he ahould be| tried becauee that ‘was hisinitial

B defence vide oxdeL “dated 29 3.04 and 30.3.04 in tne

afrresgaid criminal proceeding,

A copy nf the aforesaid.p?tjtiwn

, Yated 5.9.05 10 enc)

bed herewith and mark e : '

as. Annexure - 11.

—_— e R -
—rr—

19. That on ap yher nff day the learned qurt

paeﬂcdthe order obsexving Inter alia thmt the case | ' J

ugain"t the aucused to continue ttll Eurther develppmﬂnl ' v I
o occurs which was received by "the accuscd/Levtcw petLLL— .‘ [

onor A 15. 9 OS, althouqh the gaid opdep ie Yated 5. q.p

but it d0ﬂa n)L mention nhquL the sald perliisn i,

5.9, 05 excepi maniondng that the learned Court heard

¥

‘the counsels_pf'the_a¢cmsed.
L .

A copy of the aforegaild ardey did,

. 5,9, Oa le enclnged herewtth.nnd'mﬁrhed ag ;', , ' !

Anncxure -~ 12.

1 . 20. . . lhct the next date Fixed waso zé.gJos Wwhon
Y o : ;

L the chuPel/chiew ptﬂltmﬁnﬁL appr~10ﬂ wikh his lea 1nﬁd . -
-5 . \d“ﬁ"‘te. l'he FTF“ldlnq Officer of thP learnet Canidyr: wan , o

Wreil3

nat uvni1.lln un” az cuch the leagkar gave anAt her Tat e

dﬁl whieh e rl<nﬂ Rl f§21h9 l 05. nut the ncvunnd/rﬂvlfwv :

o« i VIS PPN 3(!« R PR 91.'y;m>‘
o St ) r\Cl iti’)ll(‘] r'IJ_r-{" a“fn h(‘] netit 17“ PL'GVIH | rql: "-)q‘f"!il- ey - : .

-

thae LrLa ‘\—fL‘()k Ly a’("“&"‘z
g ' 20(a), |h1l thr revicw p"tlktnnfr subidtes Ahat nan-fure-

;' i irhing ~f ’1qL1cncc Bn-alry Repart hc]ﬂ A1, M LA the

; Instant revicw petitinner is uxhitrnny un” vinlal lve af ,
the” prlnrtpl'" AE tatutal Jur tice ann? hence lmpugnea - ‘ ! ! !

avtdape Apa, 17,11, 04 ant- 25,7, 0% are nat mustalnanle o o
in lnw, | '

»’.l ) ' ‘ 2].--- ' l‘))

v

Valzalntlnman .. .

,_-___
- :'A
N,
«
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b

lhat the reviow petitioner beinq thus aqqrieved

tifion befL
/\_

ncy far rcdr63°al of hia genuine and lawful gricv
‘ 22,

begs tn prefer thi= Review re

Ie your Sxeella

“u-

dncea,
A,d.

That tho reviaw

Petitiopey submits mogt
'_’_’—i

— -
he iz hlthy aqqrieved becauce there

Fimultaueoualy he 14
\..-_

rf?!:‘J,“-'.'("l, fully + hat

i‘= 2(Lw0)
.--_'—n

c—l N =

Proceedings ro)

the same

offcnce.
—'—-'—-—u-—‘___.

M est ubl l.ohl."

lhc defence 2 fthe
Taccused/rey g, p@tlttnncr had peen alversely nffehkeq
and e is. hlghly pxejudiced which . l~ aLIitLary and

and ¢uffera from the vlvm of dnuble JCﬁPar*V

1llega)

Cd/l cvioy betitinpeyr Submiteg Llnt

==
ause (3) Af t\rtlt_le 21 nf the

a’ to the cffnct
B2 ALKED 'w (,Ivu w;bcmu A(‘
. :-—-~-~-——- """*‘--w“:"“""'"-w

——

C 1 d hat ™ no one Shoygw
onctitutiov of 1n i that R s .

el R ey "‘:' LY

u HSELE .

Uecnune ol
the ihreat qnd

ollusiue manner:
| '\v ”tant accused/revtaw petttinner
bas heep CGnmrlled Lo aqtaas .Per’ the ﬂictato 2L the

rm(l "ubmit & gt

s f -

omne it [“c\L t Lrw

atement whibh llar'

alicqen
well o"/Pnnfe""

bccn tnrmcd as his written Statement aa
imwan@6r

xdué"on

by the oppooite partie" unknown
; ;kii %EELWEUIS iz becsize he Was not mllowod ta p1~n” in
E .‘l his v:i ten ~t*irmen1. lhe nllfq@ﬂ 'ﬁCHmfnl th A g
“{i”f'his 1qnntule (hy ”lu allnu thie Siupe nn”er Uhreat 0

unye 1nf'1nf‘n(‘r> Ln r\ (")llusive m.ﬁnrlex.

AR5 IR

s wilth tlie hielp L
ifl"e IV)]LC“} L= nnt av;gﬂytabjo in 11‘,|.r{!”, VAT o T
vﬁ“L|i:!2_z£l2) 7ihiiﬁ;bq” tltutian oM of rnﬂia, théhvisil
; st arbiTyégy d”ﬂ 111anl Andthyg Nt fustainal e in ;
" Xlaw.' S ‘ . - '
. .: ‘- 24,

'@\

— e cm——— e
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THAY ;he review petitioner eubmit" tﬁat';t la

well ectabliqhed in law that in a criminq; ny well.wé

in “epartmental Proceedings forced confesnion and/nr

X
<
"dmlssion obtaingﬁ_by cnerginn, thLeat.and unue —3
{ ?

influence cagE2E_EEEE_EEE_EESSEJEEJEZEEE But in this

caze the review petitioner wasg compelled to write out

at the dici“Lion of the opPOQite partie= inc]nAinq the

“cnllugive pqlice actinn that he admite that he has dnne

the allegel nffence and that he has depocited a smm »f

Re.70, 000/~ towards the defrauded amount befnre pto~ving

1d/qr the

thnAa1lnqed nffence nf misanpropriation ar

nffence undrr sectian 4C9 J.P.Co which were nhtatned

——

and threat

by the oppsite partiee under undue 1nfluence
arparant gll the Eace nf records more 0 when the amAnnt

alleqged ia e, 1, 20,684/~ tn the eriminal procecing anf

the amount 1legcd in the Uepgrtmental pracecting L
7§L763/~ which Qre contradihtﬁry an4 Pmnfnﬂ1nq

AN ]_y Y

‘far away from truth.”
25. f 'Ehht aftfr the pa :sing Al Ihe hnhpelilate Arder

déted 25,'1.05, the reviow patltismer e pasgloag Ay
'

& nights with ppprehen-.

‘..

Cwith glenl alarm and with sleepne

sinn that . at any momsnt the appnolte parties way thinu
him nut ~f the nfficial quarter at Hongmyengang, hiliong
793011, A8 the review thiL’i')nGI-iS hawvlag hle wile (unem— h ‘

K ployed }e 2(twn) winnr sechanl golng children In b e
fdﬁi1y'uh0’ re livinq in the aforesaid nfificlal uaacrter.
‘Lt iz LherPEOLe moast re“pcclfully cubmitited thal yonl
uncy will be pleased to direct the npposlte partie

frnm

bxcell

L 'cqnf'r\rn.«d -ag *\.0 nat to evict the review petdtiane
ald, Qf.f.i(‘.i[\l quarter av Dane ey enane Sk binne 1

Lthe afq;}e
W, Denand

\xlllﬁiépoFﬁl nt ihiv Review F@\ikiﬁn.’m-Ik -3-05
‘3\.}—-\/\)\'\ WY ’;;",n%v\ vaeldd M LD 260 (}bfce '_3,!?{“;-. E),,J (&\
’y/ D\ -9, Os’/’ y(‘f QOXA‘V\[’ "\(,‘V\ (Tf\/\f V{‘ ((&] |\LA) N ‘\tn,.,ftﬁni
Y v a *
Lo R UL TN f‘d‘ ﬂﬂ) . /l. ,I\I\H\ ’7 (*"\)J"“,\

Yt fH'n-ﬂ:n:\

4
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- That éhe review petltiOnGr gubmits that the
Wt

review pftittﬂneL be4nglan employee ofthe lowar echelon
_____—-»—4—-—

“?6.’

— s .

&
T
e
R,

A4
= -

!
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|
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|
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3
3
nf gervice hza been: treated ehnvely_by the Cﬂncernud Q£

E "3' : opno'ite pnrtje «~ N3 the review petitioner ig nnot conve-

reant with thc procedurea nf a Uepartmentnl Buquircy kg?)

—"

-

_the review petttioner ehould have been qlven lhe he1p

‘ .
nf a Gov@rnment bmplsyee well canversant with the

i

proccdureq of a l)epal.‘*cmr“m.al anuiry, but’ it was not s0

given to the v ev;ew p’titiﬂncr ot even a’whiqphpr nng’ ' — | L
.. 'beee mude in thi" regqrd ~Thue instead oL"howing sympa- l ;v'

RS ;e

4. : ‘: thy by both tte disciplinary‘eutheiiiyqas f?ll as thé_ ; . e

s o b e e = vt et et vm———— —

appellate nuthﬂrity(a" required unter the law) the 4
IR , - E,

T

y

a‘concerned oppfﬁite partie= are ‘trying to take mdvnnhnqn

o »:..—\ SR putieyeopi gt

TR

of thc ignorance ng the revlew petitisner, he alpnllnlp : ;‘7

i . ' e s ‘ o

'.r-

DA ERS

é L '.:authqrity haf1 forgotten ite duty to gee-if the puni"hman

N ’ PR L
B N = o~ . -

e e

‘aw°rded is: prqportionute to the offence a]legeﬂ thus

'violﬁtjnq the 1ay re]ating to deience and cansequent Ly |
: S

great prejuﬂi(e hde bcen cavzed to the review pet tttaner J

-
2
A
——

élco by_v inla *inq the prinvlplcc ~f Halural Jueticns, and : :

. H
I ‘ i

RS aLminietrativﬂ fair play, wiileh are cardlual polnteof
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. Datez- 04,-o|>5\00é.

From :- Mr.Ranjit Das,
o Advncate, Gauhati High Coutt,.
: Quwahati - 781001.

To

The Central Govt., Standing Counsel,
Central Administrative Tribunal at
Bhangagarh, Guwmhati - 781005.

Sub:z~- Filing of an application under sectinn 19 nf the
: Adminictrative Tribunal Act, 1985 in

Q.A.NNn, LP nf 2006{with M.C.0n, of 2006}

4

Sri Bipui Ranjan Das ... Applicant
- Versué -
The Union of India and ntheps....Respondents
Dear Sir,

Please mmké take nntice that the sbovenoted
application nn behalf nf theapplicant iz being filed
by me tnday kfaxsx before theCsAsT.,Guwshatl Bench.

A copy ofthe same (with Misc.Case) are enclosed

herewith for yonur use. '

Kindly acknowledge receipt nf the same.

Thanking ynu,

Yours incerely,
‘ " g \\QQ).
‘ 04\0

(RANJIT DAS)

Advncete
Datez- 04-01-06,

Received copy.
é;&éng:whwﬂk g;[)[@s’

S5rCeGeSeCo,CohTs,
Guwahati Bench,Ghy-5.

LE N 1

for_the Applicant/Petitinner

e



